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 {Shri  S.  M.  Banerjee]
 You  are  aware  that  dozens  of  em-

 ployees  working  in  the  United  News
 of  Indig  are  being  victimised  by  the
 General  Manager  and  other  officials
 at  Eombay,  Delhi  and  other  places.
 This  matter  has  been  brought  to  the
 notice  of  the  hon,  Labour  Mjnister.  I
 would  only  request  you  to  ask  the
 Labour  Minister  to  make  a  statement.
 There  is  serious  victimisation  going
 on.  This  should  stop,

 att  शशि  सूखा  (दक्षिण  दिल्ली)

 यू  एन०  आर्य  की  कर्म सारी  यूनियन  के

 प्रेसीडेंट  औ  एस०  एम०  दर्जा हैं।
 क अभी  To  एन०  आई०  के  किच  Peat 2 के

 में कहाहै  मैं भी  ag  agar  ्  #
 आई  के  afer  सदस्यों  का  i

 रश  है।  किसी
 qo  Ae
 फर  टूर-टूर  अरबों  पर  PRET Tr

 को  नसर  भेजा  जा  रू  है
 और  दुसरी  अं नह  पौर इस  c
 माइ जेशन  किया  जा  रहा  है

 पहले  सिफारि  की  है  fe

 और  पी to Fo athe  aft

 दारा  टेक-ओवर  कर  ले  1
 मैं  Pic  हूं  कि  इस

 सिलसिले  में  मंत्नी  महोदय  विमान दें  7

 14.33  hrs.

 CUSTOMS,  GOLD  (CONTROL)  AND
 CENTRAL  EXCISES  AND  SALT

 (AMENDMENT)  BILL-—Contd.

 MR.  DEPUTY-SPEAKER:  We  re-
 sume  discussjon  of  the  following
 motion  moved  by  Shri  K.  R.  Ganesh
 on  the  1st  August,  1973,  namely: —

 “That  the  Bill  further  to  amend
 the  Customs  Act,  1962,  the  Gold
 (Control)  Act,  1968,  and  the  Central
 Excises  and  Salt  Act,  1944,  as
 amended,  be  passed”,

 Before  I  call  upon  Shri  Madhu
 Limaye  to  continue  his  speech....

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  You  have  to  give  your

 historic  ruling.

 Customs,  Gold  (Control)  &  AUGUST  2,  1973  Centrul  Excises  and
 Salt  (Amdt.)  Bill

 MR,  DEPUTY-SPEAKER:  Before
 I  call  upon  Mr,  Madhu  Limaye  to
 continue  his  speech  I  would  like  to
 recapitulate  shortly  and  clarify  the
 issues  that  are  involved.  Mr.  Madhu
 Limaye  yesterday  was  in  the  mjdst  of
 answering  the  charge  of  Mr.  Naik
 that  he  was  indulging  in  character
 assassination,  and  he  will  continue
 with  hjs  speech.  But  I  would  like  to
 make  this  request  to  Mr.  Madhu
 Limaye  that  he  should  confine  him-
 self  to  the  refutation  of  that  charge.
 He  should  not  go  beyond  that  limit.
 (Interruption)  Order  please.  I  am
 concerned  with  this  particular  issue,
 Let  us  dispose  one  after  another.  |
 would  also  request  him  to  keep  in
 mind  the  limitation  of  time.  (Tnter-
 ruptions).  Order  please.

 Now,  the  other  issue  that  is  involved
 is  the  question  of  the  point  of  order:
 whether  Shri  Madhu  Limaye  should
 be  permitted  to  make  a  reference  to
 the  Chhoti  Sadri  Gold  question.  (Jn-
 terruptions).  Order  please.  This  is
 a  point  of  order:  This  comes  next
 Yesterday,  I  had  posed  3  number  of
 querjes  to  the  Government  iti  order  to
 enable  me  to  arrive  at  certain  conclu-
 sions  before  I  give  my  ruling.  Soon
 after  Mr.  Madhu  Limaye  has  spoken
 I  think  we  need  not  have  any  fur-
 ther  discussion  on  this,  we  have  had
 enough  of  discussion—I  would  vre-
 quest  that  the  Government  may  fur-
 nish  that  information  and  then  we
 shall  go  to  the  next  stage  of  the
 ruling  on  the  point  of  erder.  Shri
 Madhu  Limaye.

 st  मधु  लिस्प  (बांका):  उपाध्यक्ष  महोदय

 SHRI  B.  V.  NAIK  (Kanara):  अक
 may  I  raise  a  point  of  order?

 MR.  DEPUTY-SPEAKER:
 called  Mf.  Madhu  Limaye,
 rising  on  what?

 1  have
 You  are

 SHRI  B.  V.  NAIK:  On  a  point  of
 order.

 244.
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 A  pojnt
 of  order

 MR.  DEPUTY-SPEARER:
 of  order  within  a  point
 I  really  do  not  understand.

 SHRI  B.  V.  NAIK:  The  Chair—the
 hon.  Deputy-Speaker—said  just  now
 that  there  will  be  a  refutation  of  the
 charge  that  I  had  the  opportunity  to
 make  yesterday,  But  उ  think  the  last
 few  sentences  which  have  been  utter-
 ed  by  the  hon.  Member  have  very
 clearly  stated  that  he  will  assassjnate
 wherever  there  is  no  character  and  he
 will  not  assassinate  wherever’  there
 is  character.  And  to  that  extent  I
 think  there  has  been  a  conclusive  re-
 futation,  or  whatever  it  was,  of  what
 was,  of  what  was  said.

 MR.  DEPUTY-SPEAKER:  Order,
 please.  Let  us  hear  him.  Mr.  Madhu
 Limaye.

 aft  मय  लिये  |  यहां  क्या  प्वाइन्ट  आफ
 आरडी  था  |

 MR.  DEPUTY-SPEAKER:  There  is
 no  point  of  order,  (Interruptions).
 Order  please,

 PROF,  MADHU  DANDAVATE
 (Rajpur):  Sir,  I  want  to  make  a
 submission  with  your  permission.  If
 you  permit,  then  I  shall  make  it.

 1  have
 Anyway,

 MR.  DEPUTY-SPEAKER:
 called  Mr.  Madhu  Limaye.
 what  do  you  want  to  say.

 PROF.  MADHU  DANDAVATE:  1
 just  want  to  bring  this  to  your  notice
 for  future  practice  and  for  the  future
 functioning  of  this  House  also.  Last
 time,  when  Mr,  Madhu  Limaye  raised
 certain  issues  and  some  other  Mem-
 bers  including  Shrj  Naik  raised  cer-
 tain  points,  Mr,  Madhu  Limay2  want-
 ed  to  raise  a  point  of  expianation  to
 clarify  the  position  vis-a-vis  the  re-
 marks  made  by  Mr.  Naik.  Mr.  Madhu
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 Limaye  said—this  is  on  record  at  page
 4616  of  the  stencilled  debates:

 ty

 eel  पर्  आ  t

 ठीक  अख़ाबर  दूगा  आप

 (स्थान)  |

 After  that,  Mr.  Deputy-Speaker  said—-
 this  is  on  record:

 “T  think  that  the  appreh2nsion  of
 Mr.  Madhu  Limaye  is  unwarranted;
 (Interruptions)  Order  pleace;  be-

 cause  I  see  the  half-an-hour  discus-
 sion  is  also  in  his  name  and  there-
 fore  it  can  be  shifted  forward  by  a
 few  minutes,  in  order  to  give  him
 an  opportunity.”

 Sir,  your  mind  was  very  clear.  You
 were  very  accommodative.  (Interrup-
 tions).  But  we  see  your  difficulty.  At
 5.30  sharp,  two  members  got  up;  you
 had  earlier  given  the  promise;  out  at
 5.30  two  Members  got  up.  It  is  on  re-
 cord.  Mr.  Reddy  and  Mr.  Sanghi  got
 up.  It  is  at  5.30,  according  to  the
 rules,  that  the  half-an-hour’  discus-
 sion  must  start.  Notwithstanding  what-
 ever,  you  had  said  earlier  to  accommo-
 date  Shri  Madhu  Limaye,  when  some~
 body  had  challenged  it  then  you  had
 to  take  the  sense  of  the  House,
 though  vou  had  made  the  promise.

 Probably  the  Minister  of  Partia-
 mentary  Affairs  was  also  guided  by
 what  those  hon.  Members  wer  saying
 and  he  said,  with  due  deference  to  Shri
 Madhu  Limaye,  this  should  be  taken
 up.  After  that  you  said  that  because
 many  Members  of  the  House  insisted,
 you  saiq  that.  I  would  only  wish  that
 for  future  guidance  you  clarify  this

 so  that  the  bona  fides  are  not  brought
 into  question.  The  records  are  there.
 You  did  say,  you  did  assure  Madhu
 Limaye  that  even  beyond  5.30  he
 could  make  some  observations.  The
 sense  of  the  House  was  otherwise
 That  is  why  you  were  required  to
 take  that  decision.  If  that  matter  is
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 {Prof  Madhu  Dandvate]
 clarified  most  of  those  who  raised  the
 issue,  and  Mr  Madhy  Limaye  जा
 have  nothing  to  say,  Please  clarify  it.

 MR.  DEPUTY-SPEAKER  I  am
 happy  that  Prof  Dandavate  has
 brought  this  up  Jt  is  a  fact  that  I
 did  use  these  words

 उ  did  say  this  but  I  should  hke  Mr.
 Madhu  Limaye  is  unwarranted
 Because  I  see  the  half  an  hour  dis-
 cussion  15  also  in  his  name  and
 therefore  it  could  be  shifted  forward
 by  a  few  minutes  in  order  to  give
 hum  an  opportunity

 उ  did  say  this  but  I  should  hk  Mr.
 Madhu  Dandavate  to  make  this  dis-
 शार  अफ़रा  This  18  a  bare  statement  that
 a  thing  can  be  done,  it  1s  not  in  the
 nature  of  my  decision  that  this  mat-
 ter  should  continue  untul  Mr  L  may*
 had  fimshed  his  speech  ‘That  being
 my  intention,  when  there  15  objcc-
 thon  from  one  section  of  the  House
 that  the  order  in  the  Order  Paper
 should  be  ad!  ered  te,  this  1s  what  Mr
 Ramgopal  Reddy  and  another  hon.
 Menhber  said,  it  1s  the  business,  the
 duty  of  the  Chair  to  take  cognisance
 of  this  new  factor  All  that  I  did  was
 to  tuke  cognisance  of  this  submission
 from  an  important  §  section  of  the
 Hou  e  I  think  you  would  acree  with
 me  that  the  person  sithng  in  the
 Chair  rust  perform  his  duty  with  the
 utmost  co-operation  and  support  of
 the  House  he  cannot  do  his  duty  as
 a  distator  If  there  is  objection,  I
 have  got  to  take  the  sense  of  the
 House  and  therefore  I  asked  the
 Minister  of  Parliamentary  Affairs  and
 he  was  also  of  the  same  opinion

 PROF  MADHU  DANDAVATE.
 That  19  exactly  what  I  also  said

 MR  DEPUTY-SPEAKER  I  would
 also  say  this,  both  of  you  and  =  Mr.
 Madhu  Limaye  were  excited  unneces-
 sons  over  a  mere  technicality,  The
 substance  of  my  commitment,  of  my
 promise  to  Limaye  was  that  I  would
 give  him  full  opportunity  to  refute
 the  charge,  I  had  also  said  that  if
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 he  could  not  do  it  yesterday, he  could do  1  today.  That  is  the  substance.

 a  मधु  लिमये  उपाध्यक्ष  महोदय,  प्राय
 जानते  है  कि  मैं  बहु  त  नमी  स्वभाव  का  आदमी
 ह  और  आपका  तथा  हमारा  क्या  रिश्ता  है,
 यह  भी  आप  जानते  हैं।  इस  लिये  अगर  आप
 उसको  कल  कह  देते  कि  मैन  आपको  कहा
 था  कि  साढ़े  पाच  अजे  के  बाद  भो  बोल  सकते
 हैं.  लेकिन  इस  समय  न  बोलिये,  तो  मैं  आप
 के  आदेश  का  पालन  करता  ।  मरे  इसी  लये
 एतराज  करना  पडा,  जा  रिहाई  से  भी  साधित
 हुआ  है।लेकिन इन  लोगो  की  हमेशा  की  तरह
 यह  हट गह,  ट्रम  नही  चलेगी  (व्यवधान)

 रूल  25  में  अनुसार  आप  को  सैन्य  लेने
 की  जरूरत  नही  थी  7  आप  इम  के  प्राचीन
 का  देखिये--जो कार्य  सुची  यहा  दी  गर  है,

 उन  वा  जो  निर्धारित समय  हैं  वह  बदला
 नहीं  जायगा,  लेकिन

 “Provided  that  such  order  of
 business  shall  not  be  varied  on  the
 day  that  business  1s  sat  down  for
 disposal  unless  the  Speaker  15  satis-
 fied  that  there  1s  sufficient  ground
 for  such  variation”

 आप  को  अधिकार  +*  सेक्स  लेने
 की  जरुर  नहीं  थी  फिर  भो  मैं

 मानता  इ--चेक  रिहाई  साफ  है  और  मैं

 आप  से  झगडा  नही  करना  चाहता  हु,  इस  लिये
 मैं  इस  बात  को  छोड  देना  ह  1  मैं  तो  बहुत
 नर्म  स्वभाव  का  आदमी  ह  मेरा  नाम  मधु  है।

 MR  DEPUTY  SPEAKER  Order,
 please  You  have  said  something  that
 casts  some  kind  of  reflection  on  the
 way  the  Chair  has  conducted  the  pro-
 ceedings  Therefore,  I  must  clarify
 the  position  But  before  I  do  that,
 let  me  tell  this  to  Mr.  Lumaye,  who
 ऊ  a  seasoned  and  reputed  parliamen-
 tarian  You  can  do  far  greater  ser-
 vice  to  this  House  and  to  this  coun-
 try,  for  which  you  are  capable,  if  you
 do  not  indulge  yourself  too  much  in
 mere  technicalities.  When  you  say
 “unless  the  Speaker  is  satisfied”,  how
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 does  that  bar  the  Speaker  for  his
 satisfaction to  take  note  of  the  sense
 of  the  House?  I  think I  have  done
 everything  according to  the  rules.  In
 order  to  satisfy  myself,  I  wanted  to
 take  the  sense  of  the  House.  Now,  I
 would  request  you  not  to  persist  on
 this,  but  proceed  further.

 att  मधु  लिमये  मैंने  तो  कहा है  कि
 मैने  खत्म  कर  दिया  2

 उपाध्यक्ष  महोदय,  इम  वक्त  आप  ने

 मुझे  स्पष्टीकरण  का  मौका  दिया  है  उम

 लिये  मैं  भाषण  नष्ट  करूगा,  केवल  स्पष्टीकरण

 करूगा  ।  आप  मुझे  इस  सदन  मे  तकरीबन
 1964  के  अन्त  स  देख  रहे  है  और  यहा  मैंने

 जो  जो  आरोप  लगाये  हैं,  विन  नथुनों का
 आधार  लिये  नहीं  लगाये  ।  इस  का  नतीजा

 यह  हुआ  कि  जो  मेरे  साथ  टकराने  का  प्रयास
 करता  था,  उसको  पीछे  हटना  पहा।  आप  के

 दूसरे  गवेंदर--कानूनगो साहब  का  मामला-
 जो  अदालत  में  गया  और  अदालत  ने  कहा--
 इतना झुठ  बोलता  है  कि  उम  ने  अपनी  गवाही
 मे  एक  भी  वाक्य  ऐसा  नही  कहा-अपने नाम
 के  अलावा--जिस मे  कम  मे  कम  एक  असत्य
 बात  नहीं  i  इस  लिये  मै  बिना  सून  के  नहीं

 चलता  हे,  1  मेरे  मित्रो  और  खास  कर  मेरे  जो
 भूतपूर्व सहयोगी  है--हलना  करने  वालो  मे
 मेरे सब  मित्र  है  उन्नीकृष्णन, बेसन  साठ--

 ये सब  भूतपूर्व  समाजवादी  हैं  .  (व्यवधान)

 औ  बसंत  साओ  (नागपुर)  हमत  तो

 भूतपूर्व  है  लेकिन  ये  नो  अभी  भी  भत  है।

 आओ  मधु  लिब  अब,  उपाध्यक्ष  महोदय,

 मैं  आप  वा  ध्यान  1906  की  रिपोर्ट  की  तरफ

 दिलाना  चाहना  हैं।  जब  छोटी  मादरी सोना
 काड के  बारे  में

 SOME  HON  MEMBERS:

 फिर  वही  धूम  फिर कर  आ  गये

 SHRI  8.  ४.  NAIK:
 back  to  square  No.  1.

 Now  we  are
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 MR.  DEPUTY-SPEAKER:  It  is
 correct  to  some  extent  that  we  are
 back  to  square  No  1,  to  the  main
 question  of  the  pomt  of  order.  But,
 then,  the  whole  thing  arose  from
 your  remark  yesterday  that  he  was
 indulging  in  character  assassination.
 I  have  given  him  the  right  to  defend
 himself  and  to  refute  the  charge.  It
 was  his  reference  to  his  main  point
 that  evoked  a  pomt  of  order  from
 you  that  he  was  indulging  in  charac-
 fer  assassination  Now,  without  कहन
 ferring  to  that,  how  can  he  refute  the
 charge  that  he  was  indulging  in
 character  assassination?

 SHRI  छ  V  NAIK:  Sir,  I  would
 like  to  make  a  humble  submussion
 1  hope  all  members  are  equal  here
 and  some  are  not  more  equal  Yes-
 terday  the  hon  Member  has  very
 clearly  stated—I  have  not  gone
 thiough  the  proceedings  very  cate-
 gorically  stated  that  he  assassimates
 wherever  there  is  character  and  does
 not  assassinate  where  there  is  no
 character  What  1s  the  clarificaticn  re-
 quired  on  that?  (Interruptions)

 a  we  लिमये  रेकार्ड  मेरे।  आप

 को  अगर  आषण  नहीं  आता  है  तो  मै  सबक
 देने  के  लिये  तैयार ह।  आप न  अग्रेजी  जानने
 हैन  मराठी  जानते है  न  हिन्दी  जानते

 हैं,  न  कोकणी  जानने  है।  बेल  पती  की  भाया
 जानने है  केवल  ।

 SHRI  5  M  BANERJEE  (Kanpur):
 I  have  a  smal]  submission.  The  ques-
 tion  of  ०७०  sadm  will  definitely
 come  They  wanted  to  give  gold  to
 Shm  Lal  Bahadur  Shastr  but  they
 collected  gold  for  अर  Piloo  Mcdy

 MR  DEPUTY-SPEAKER  Now  it
 18  no  Jonger  chof:  sadri;  it  has  he
 come  bari  sadri.  1  hag  become  so  big.
 I  would  request  Shri  Naik  to  allow
 अक्ता  Limaye  to  continue  with  his
 submission  I  am  here  to  watch  what
 he  says  On  going  through  the  re
 eords—I  have  checked  it  up—I  find
 that  Shri  Madhu  Limaye  towards  the
 end  did  say  that  he  would  assassi-
 nate  only  where  there  is  character
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 abs
 पर  छन  सते  जिनका  अरित्र  होता  भो  ति  मूंग:

 ह  |
 है  उन  का  ही  चरित्र  हनन  होता है,  यह  अर्थ

 इकरार लिमये जौ मे केहा जी  कहा  थी।  गय  गव मैदू तिय कही
 MR.  DEPUTY-SPEAKER:  I have  ननि  होता  है।  सीधा

 the  record  here  of  what  Mr.  Limaye  मेतलबहैकिआकी लोगों  का  चरित  नही  है। said.  be,  because  of  my  ignor-
 ence  oie tsnurGe wee  उपाध्यक्ष  महोदय,  पपर  फर  से  कहूँ  कि  मु
 it  that  way.

 (Interruption)  |  order,
 लिमये  का  कोई  चरित्र  नही  है  और  दइसमिमे

 Please  Now,  I  would  req  one  कर्णा  को
 the  Members..  (Interruptions)  Order,  मदन  शणक  वो  इन  वरा
 Please.  You  cannot  go  on  like  that.  लगेगा  या  नहीं
 If  you  want,  the  record  of  what  Mr.
 Limaye said  in  Hind:  can be  read  out

 aft  मधु  लिमये:  बहुत  सक्षेप  मे  अपना im  the  House  so  that  everybody  would  स्पष्टीकरण  खत्म  कर  दूगा  t  छोटी  सादरी
 know.  Let  us  hear  the  record

 मे  15»  किनो  सोना  डिफेंस  आफ  इंडिया
 SHRI  PILOO  MODY  (Godhra):  On  खुल्क  का  उल्लंघन  करके  एक  आदमी  के

 a  point  of  order,  Sir.  We  cannot
 tru-t  anybody  in  the  Congress  party  ासपायागया।  उसी  गैर  कानूनी सोने  के
 to  read  it  correctly  एक  अग  से  अधीन  मतली  जी  की  स्वर्ण  तला

 करने  का  निर्णय  हुआ  ।  पहले  सुझाव  यह  था
 ओ  जी  भूषण  (दक्षिण  दिल्ली  कि  श्री कामराज  भो करो लेकिन  उन् दोन  साया

 “औ
 मध्  लिमये  आप  कायम  कक  TAT  कि तबक को  सोना  बचेगा  नहीं  ।  उनके  बाद

 किशन  विधेयक  पर  जो  र्ा  है  वद  अल  तक  सुझाव  आया  वि  ण  ore  बों  रो
 के  लिये टास  दी  गयी  ।ज्गपकागह भी  निर्णय

 चाह
 aoe उदागवाय  क्योकि  वह  सुरक्षा  मर्वी  थे  -  उस  या  सोचा

 कहा  किम हां  स्पष्टीकरण  किआप  न  अधिकार  गया  कि  सोना  अचन  नही जै  भ  रै  ह  2.5 दिस
 है।  यर  स्पथ्टीसूरण <

 म  तसर
 है।फिरश्रीनानबहादुरशास्वी के  सैकटेरियट

 दे  1
 शब  मै  केवल  इतना

 ही
 उना  चाहता  कोटे नो फोन किय  गा  अर  जव  पता  जला ह...  न्

 है  कि  चरित्र  हनन  उन  साग
 काहे  कि  56  कसो  अनका  अजस  है  वा  प्रधान

 पारित  FE  TP
 मंत्री  को  श्वेता  करने  का  निर्णय  vars

 आर  DEPUTY-SPEAKER:  Order,
 नवाल  वर  मैने  र्सावाए  उठाया  क्य

 कि
 गोल्ड

 Please  Now  I  am  attending  to  Mr  er  नन  और  'हिलेगा  आफ  इडिया
 Naik  The  recorie  have  been  read  era  roe  न्य क्ति कों  उसे स on  to  the  satisfaction  of  the  Mem-  ः
 be  s  This  speech  of  Mr  Limaye  is  जो  माना

 का  नाथ  कागा  ता  है  1
 by  no  means  the  conclusion  of  his  दूसरे  यह  चोरी  का  सोना  था  1  इस  नसक़  से
 speech  (iusesspitina)  Order,  दोना कानूनों  का  उल्लंघन  हुआ  था।  इसन order  This  is  by  no  means  the  con-  ‘

 क  द
 clusion  of  his  speech  Therefore,  on  मैंने  पहा  पर  इम  अहम  का  उठाया  आर  कर्ड
 thas  score  Mr  Naik,  you  cannot  say,  बार  यह  सवाल  उठाने  के  बाद  एक  राजपती “You  cannot  continue  because  you  दि
 have  concluded  your  speech.”  I  जीकोन्मनोगो  ने  मै मोरे रम  भी  दिया धौर और
 would  request  you  to  allow  him  to  मै मोरे हम  मदन  की  टेबल  पर  रखा  गया।
 have  his  say

 इट  इज  ए  प्रिवलेजड  ढाकुमेट  t  लाहिरी  में
 SHRI a  2  SHARMA  (Buxer):  वह  रखा  हुआ  है

 ।
 ये  सब  अनजाने  मे  वोन

 Mr  Limaye hag  said  that  there  is  गएहैं।  सजा  कर  देख  सकते  हैं  उनको  ।
 question  of  character  assassination

 इसके
 आ  2

 only  1  the  case  of  those  persons  who  बाद  फ्  मची  श्री  चव्हाण  ने  रहा  था
 have  character  (Interruptions).  fir  पम  &  | |  बो  पाई  की  इनक्वायरी  करना
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 है:  सीवी  झा  की  इनक्वायरी  गुरू
 उसके  वाद  तीन  चार  वार  इसके  यारे

 गया  कि  क्या  यह जांच  पूरी  हो
 ः  प्रधान  मंत्नी  का  SITY

 ह  सज  Ta  ia
 के  हाथ  मौके  ी

 ail  fart  अभाव

 |  जीन्द अः  अ  ~ था  फिक्स raft  gan  के
 आई  की  जांच  चल  रही  है।

 नी

 सारी

 सोना  कांड  के  बारे  में  वह  पूरी  हो
 गई  2?  प्रदान  मंत्री  ने  ae

 कि  अभी  तक  पूरी  नही ंहुई है।  यह  जुलाई

 इन  जिन्नों  ने  इस  मामले  को  आगे  बढ़ा

 बजाकर  पिछने  तीन  वर्षों  में  इसके  बारें

 कुछ  भी  नहों  किया  है।

 उनके  नाम  प्रकाशित क
 se

 को  वात  आपने

 जो  बिल  पेण है  उसमें  कडी
 t

 पर  जोल  नहीं  समा  ह  ओ ल  के

 Regio
 ae  fi  है  तो  क्या मुझे यह  शनि-

 कार  नहीं  है  कि  जव  सरकार  इस  विधेयक
 को  पेज  कस  में  कुंभ  और  डॉंग ताजी
 का  परिचय  दे  रही  है  को  उसकी  चर्चा  करूं

 फे  त्र जिसके  खिलाफ
 उसको  अभी  तक  पूरा  नहीं  क्रिया  गया  है।  फिर
 आप  aid ap  कहने  मै  किस्म  कड़ी सजा  रेते

 याने हैं  इसमें  वरविहीन-का  प्रभास  नही ंहै।  जो

 चरित जान  लोग  हैं  ह  मैं  हमेशा
 प्रशंसा करता  हूं,  तारीक  करता हूं  लेकिन  जो  थार-

 हीन  होग
 है,

 जो  अपराध करने हैं.  जो  se
 at  तोड़ते  हैं  और  जिसको  ला  कमीशन  ने

 सोशल  एन्ड  इकोनामिक  काइट्स  कहा  है.

 सामाजिक  और  आर्थिक  अपराध,  इस  तरह
 के  काम  करने  वालों के  पीछे  मैं  पडता  हं।
 नरीमन  लोगो  के  प्रति  मेरे  मन  में  जितनी

 आदर  की  ayer  है  शायद  हरे  मित्रों  के

 मन  में  उतने  आदर  की  भावना ह दी  नहीं  सकती  है a  |

 क
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  R.  GANESH):  Yesterday

 you  had  asked  the  Government  to
 clarify  certain  points  which  you  had
 raised  and  {i  had  stated  yesterday  that
 since  the  hon.  Member  had_  raised
 these  points  at  the  stage  of  the  third
 reading  of  the  Bill,  I  had  not  had  the
 necessary  time  to  find  out  the  facts.
 On  the  various  clarifications  you  had
 scught  I  have  to  make  the  following
 statement.

 The  matter  relating  to  the  seizure
 of  gold  at  Choti  Sadari  has  figured
 on  several  occasions  in  the  past  in
 this  House.  The  last  question  on  this
 case  was  unstarred  question  No.  549
 answered  on  17-11-1971  in  reply  to
 which  it  was  stated  that  the  case  re-
 lating  to  the  alleged  misappropria-
 tion  of  gold  by  Shri  Ganpat  Lal  and
 others  is  still  pending  in  the  court  of
 the  Civil  Judge  and  Astt,  Sessions
 Judge,  Udaipur  since  September  1966,
 and  during  the  pendency  of  the  cri-
 minal  case.  inquiry  by  the  CBI  is  to
 be  conducted  with  due  regard  to  the
 provisions  of  law  so  as  not  to  attract
 the  provisions  of  law  relating  to  con
 jemrt  of  court.  In  the  criminal  case
 in  which  a  de  novo  trial  was  ordered
 on  15-12-69,  30  hearings  had  taken
 place  upto  29th  June  1973.

 Shri  Sukhadia  whose  name  _  had
 figured  in  the  discussions  earlier  had
 himself  made  a  request  in  his  Jetter
 dated  27th  Avril  1967  addressed  to
 the  then  Home  Minister  that  the  mat-
 ter  mey  be  probed  by  a  Central
 Ageney  such  85  the  CBI...  (Inter-
 ruptions)  Since  the  facts  in  the  cri-
 minal  case  against  Shri  Ganpat  Lal
 regarding  misappropriation  of  gold
 have  a  bearing  on  the  subject  matter
 of  the  CRI  inquiry,  it  was  decided  in
 March  1968  to  make  a_  preliminary
 inquiry  in  the  course  of  which  the
 statements  of  witnesses  are  being  re-
 corded  only  after  those  witnesses
 have  been  examined  in  the  court  case
 to  avoid  legal  complications.  The
 main  witness  in  the  complaint  is  Shri
 Gunvantlal  and  he  could  not  be  exa-
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 [Shri  K  R.  Ganesh]  .
 mined  so  far  in  the  preliminary  in-
 quury  which  is  being  made  by  the  CBI
 becuuse  hig  statement  in  the  court
 ease  hag  not  been  completed.  Shri
 Gunvantlal  was  cross-examined  in
 the  court  in  May  1978  and  the  case
 has  been  adjourned  for  further  cross-
 examination.  The  next  date  of  hear-
 ing  is  on  6th  August  1973.

 The  progress  of  the  inqury  will
 ent'rely  depend  on  the  court  case.  It
 cannot  be  said  when  the  recording
 of  the  statements  of  all  witnesses  will
 be  completed  in  the  court  case.  It  1s,
 therefore,  not  possible  to  indicate  the
 time  by  which  the  CBI  inquiry  will
 be  completed.

 SHRI  VASANT  SATHE:  Now  it
 is  fully  proved  that  the  allegations
 made  by  Shri  Madhu  Limaye  were
 completely  baseless.  They  are  still
 sub  judice  and  nothing  has  been
 proved  against  Shri  Sukhadia  as  such
 and  only  in  the  most  malicious  man-
 ner  he  hag  made  the  allegations
 against  Mr.  Sukhadia..  (Inte:rup-
 tuons).  *

 MR.  DEPUTY-SPEAKER:  Order,
 please.

 Now  that  I  have  heard  the  Gov-
 ernment,  I  think  the  stage  has  come
 when  we  must  arrive  at  some  deci-
 sion  about  this.  Now,  let  us  be  clear
 in  our  mind  as  to  what  is  the  central
 issue  of  the  point  of  order  yesterday
 It  is  not  the  merits  of  the  case  and
 I  will  state  at  the  beginning  that  we
 shall  not  enter  into  the  merits  of  the
 case  especially  since  if  15  now  pend-
 ing  in  a  court  of  law.

 Members  should  refrain  from  say-
 ing  anything  that  may  impede  the
 functioning  of  the  Court  and  all  that
 The  central  point  yesterday  was  this
 that  even  a  reference  to  this  case  im
 which  Shri  Mohan  Lai  Sulhedia,
 who  is  now  a  Governor  of  Mysore,
 figures  should  not  be  made  on  the
 round  that  he  is  न  person  in  high
 authority.  Hon.  Members  have  read

 Salt  (Amdt.)  Bill

 out  the  rules.  The  relevant  rule  re-
 lating  to  that  is  Rule  352(v)  which
 saye—

 “A  Member  while  speaking  shall
 not  reflect  upon  the  conduct  of  per-
 songs  in  high  authority  unless  the
 discussion  is  based  on  a  substantive
 motion  drawn  in  proper  terms.”

 And  also,  the  Explanation  is  given
 there.  It  says:

 “Explanation—The  words  ‘per-
 sons  in  high  authority’  mean  per-
 sons  whose  conduct  can  only  be
 discussed  on  a  substantive  motion
 drawn  in  proper  terms  under  the
 Constitution  or  such  other  persons
 whose  conduct,  in  the  opinion  of
 the  Speaker,  should  be  discussed
 on  a  substantive  motion  drawn  up
 in  terms  to  be  approved  by  him”

 This  was  the  rule  quoted.  Stand  was
 taken  on  this  rule  that  a  reference  to
 Mr.  Mohan  Lai  Sukhadia,  who  is
 Governor  of  Mysore,  should  not  be
 made.  I  think  that  is  the  Central
 point  to  the  point  of  order.  Mr.  Salve
 has  made  this  point  very  clear  in  his
 submission  yesterday  when  he  said:

 “When  reflection  is  cast  on  the
 conduct  of  a  person  it  should  be
 judged  im  the  context  of  the  fact
 whether  or  not  he  1s  tn  high  autho
 rity  today”

 So,  this  1s  the  submission,  I  take  it
 from  the  Congress  party,  that  refer-
 ence  should  not  be  made  to  Shr
 Mohanlal  Sukhadia  because  of  the
 fact  thit  he  occupies  a  position  of
 high  authority.

 SHRI  PIL.OO  MODY:  He  has  no
 authority  today.  (Interruptions).

 MR.  DEPUTY-SPEAKER:  Order
 please.  Let  us  be  clear  in  our  minds.
 Who  are  these  persons  in  high  autho-
 rity?  We  should  be  clear  in  our
 minds  about  that.  Constitution  ha:
 something  to  say  about  that.  Can  I
 go  at  some  length  and  read  each  pro-
 vision?
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 SOME  HON.  MEMBERS:  Yes.

 MR.  DEPUTY-SPEAKER:  The
 Constitutional  provision  with  regard

 te
 the  President  says  this.  This  is

 rticle  61  of  the  Constitution.  I
 quote:

 “When  a  President  i,  to  be  im-
 peached  for  violation  of  the  Consti-
 tutin,".

 Mind  you,  it  is  only  for  violation  of
 the  Constitution  (Interruptions)  It
 1५  onlv  for  violation  of  the  Constitu-
 fion  that  the  President  can  be  im-
 peached.  Other  things  don't  come
 in

 SHRI  PILOQ  MODY:  Nat  for
 making  a  speech

 MR  DEPUTY  SPEAKER

 “When  a  President  ds  to  be  im-
 peached  for  violation  of  the  Conrti-
 tution,  the  charge  shall  be  prefer-
 red  by  either  House  of  Parliament

 I  quote:

 No  such  charge  shall  be  prefer-
 red  unless  (a)  the  proposal  to  pre-
 fer  such  charge  1s  contained  in  a
 resolution  which  has  been  mosed
 after  at  least  fourt-en  days’  notice
 in  writing  signed  by  not  less  than
 one  fourth  of  the  total  number  of
 members  of  the  House  has  been
 given  of  their  intention  to  move
 the  resolution,  and

 (b)  such  oye  nlutton  has  been
 pasced  by  a  majority  of  not  less
 than  two-thirds  of  the  total  mem-
 bership  of  the  House”

 That  ig  about  the  President  It  1५
 very  clear  about  it  The  other  peo-
 ple  who  are  mentioned  in  the  Cons‘i-
 tulion  are  the  Speaker  and  =  the
 Neputy  Speaker  Now,  this  i,  what
 it  says

 SHRI  PILOO  MODY  You  are  also
 mentioned

 MR,  DEPUTY-SPEAKER:  Yer.  for-
 tunately  or  unfortunately.  Article  94
 of  the  Constitution  says  this.  I
 quote.

 1239  Lg—o
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 “A  member  holding  office  as  Speaker
 or  Deputy  Speaker  of  the  House  of
 the  Pcople—

 (a)  shall  vacate  his  office  uf  he
 ceases  to  be  a  member  of  the
 House  of  the  People;

 (b)  may  at  any  time,  by  writing
 under  his  hang  addressed,  if
 such  member  is  the  Speaker
 to  the  Deputy  Speaker,  and
 if  such  member  1s  the  Deputy
 Speaker  to  the  Speaker  re-
 sign  his  office;  and

 (९)  may  be  removed  from  his
 office  by  a  resolution  of  the
 Hou.e  of  the  Peonle  passed
 by  a  majority  of  all  the  then
 members  of  the  House:

 Provided  that  no  resolution  for  the
 purpose  of  clause  (ec)  shall  be  moved
 unless  at  least  fourteen  days’  notice
 has  been  given  of  the  intention  to
 move  the  resolution.”

 This  1५  about  the  Speaker  and  the
 Deputy  Speaker

 Then,  the  other  category  of  persons
 are  the  Judges  of  the  Supreme  Court
 and  High  Court.  The  Constitution
 says:

 “A  Judee  of  the  Supreme  Court
 shall  not  be  removed  from  his  offi-
 ce  except  by  an  order  of  the  Pre-
 sident  passed  after  an  address  by
 each  Houre  of  Parliament  support-
 ed  by  a  majority  of  the  total  mem-
 bershir  of  that  House  and  by  a
 majority  of  not  less  than  two-thirds
 of  the  members  of  that  House  pre-
 sent  and  voting  has  been  presented
 to  the  President  in  the  same  session
 for  such  removal  on  the  ground  of
 proved  misbehaviour  or  incapacity

 ‘Ths  also  relates  to  the  Judges  of  the
 Hich  Court  So.  whenever  you  want
 to  discuss  about  them,  a  Motion  has
 to  he  drawn  up  in  appropriate  terms.
 The  Constitution  is  silent  as  far  as
 the  Governor  is  concerned.
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 SHRI  PILOO  MODY:  Clerks  of  the
 Home  Ministry.

 MR.  DEPUTY  SPEAKER:  It  has
 been  pointed  out  here  that  it  is  not
 only  the  person  mentioned  आ  the
 Constitution,  but  also  “such  other
 persons  whose  conduct,  in  the  opinjon
 of  the  Speaker,  should  be  discussed.”
 Now,  I  don't  think  there  is  anything
 on  the  record  where  the  Speaker  has
 particularised  any  other  person  in
 high  authority  beyond  what  has  been
 mentioned  here.  And  therefore,  at
 the  moment,  we  have  no  precedent  to
 go  by.  as  to  which  other  person....
 (Interruptions)

 SHRI  G.  VISWANATHAN  (Wan-
 diwash):  Is  the  ruling  over?

 MR.  DEPUTY  SPEAKER:  No,  I  am
 trying  to  formulate  the  position.
 ‘UInterruptions).  I  don’t  want  another
 mini-debate  to  develop,  (Interrup-
 tions).

 SHRI  DINESH  CHANDRA  GOS-
 WAMI  (Gauhati):  I  would  like  to
 make  a  point.  I  am  not  challenging
 your  ruling.  (Interruptions).

 MR.  DEPUTY-SPEAKER:  Kindly
 sit  down.  [  would  request  the  Mem-
 bers  to  cooperate.  If  I  hear  you  now,
 उ  ह ८115  have  to  hear  others  and  another
 mini  debate  will  come  up.  So,  I
 would  request  you  not  to  insist.
 (Interruptions).  How  can  there  be  a
 point  of  order  while  my  ruling  is  yet
 to  be  given  on  the  point  of  order?

 If  you  have  another  point  of  order,
 1  shall  hear  you  after  my  =  ruling.
 Kindly  sit  down.  At  present.  1  am  dis-
 posing  of  one  point  or  order.  How
 can  I  hear  another  point  of  order?
 That  is  the  position

 Now,  I  would  like  the  Members  to
 ponder  over  this.  Let  me  take  my
 personal  case  I  happen  to  be  the
 D-puty-Speaker.  Now,  according  to
 the  Constitution,  you  cannot  discuss

 Salt  (Amdt.)  Bill

 about  my  conduct  while  sitting  in  this
 Chair  without  bringing  a  substarr-
 tive  motion  drawn  20  appropriate
 terms,  That  is  very  clear;  the  rules
 are  alsO  very  clear  that  no  reflection
 should  be  cast  on  the  conduct  of  the
 ‘Pirson  sitting  in  the  Chair  and  con-
 ducting  the  affairs  of  the  House.

 Now,  would  it  be  proper  for  me  to
 say  that  because  of  this  constitutional
 provision,  my  conduct  while  not  act-
 ing  as  Presiding  Officer  here  cannot
 be  discussed  in  the  House?

 SHRI  MADHU  LIMAYE:  Who  1s
 discussing?

 MR  DEPUTY-SPEAKER:  I  faves,
 not  fimshed.  Can  I  claim  this  that  my  jp
 conduct  while  not  acting  as  Presiding,”
 Offc-r  cannot  be  discussed  in  thi
 House  without  a  substantive  motion?as
 For  anything  that  I  sa:d  outside—not  to
 आ  the  discharge  of  my  ftnctions  as  ‘s
 the  Presiding  Officer—am  I  immune  *
 from  al!  this  discussion?  Would  it  be
 justified?  In  my  personal  capacity,
 uf  I  go  to  Meghalaya  or  somewhere
 else  and  I  br  ak  the  law  there,  can
 I  say  you  cannot  discuss  about  me  be-
 cause  the  Constitution  says  you  can
 not  discuse  sbout  my  affairs  as  I
 occupy  a  position  of  high  authority

 SHRI  C  M  STEPHEN  (Muyattu-
 puzha}:  That  1s  the  correct  position.
 (Interruptions)

 MR.  DEPUTY-SPEAKER:  Order
 please  I  would  hke  you  10  think
 very  de:ply  about  this.

 Now  1  will  come  to  the  wordings
 of  the  rules  The  rule  cays:  “reflect
 upon  the  conduct  of  persons  in  high
 authority’  It  1s  the  reading  of  the
 rule  According  to  me,  it  is  only  in
 respect  of  the  conduct  of  the  person
 in  high  authoritv  in  the  discharge  of
 his  functions  as  an  incumbent  of  that
 position  of  high  authority  that  he
 occupies.  (Interruptions).  That  1९
 my  interpretation  of  the  rules,  Now.
 I  would  hke  the  hon.  Members  not
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 to  get  emotional about  it.  Let us  look
 upon  this  question  here  with  a  higher
 sense  of  responsibility  to  this  House
 and  to  this  country.  Let  us  take  it
 this  way  because,  what  we  decide
 now  is  going  to  be  historic.  It  will
 be  historic  unless  this  Parliament
 changes  its  decision.  When  we  take
 this  decision,  it  is  going  to  stand  and
 it  is  going  to  guide  the  conduct  of
 our  Governors  and  other  people  in
 high  authority  in  this  whole  country.
 (Interruptions).  Let  me  finish  what

 I  am  going  to  say.  Therefore,  it  is
 very  very  important,  namely  what  we
 decide  now.

 Now,  the  question  is  this.  Can  any
 wrong  or  anything  that  a  person  does
 in  the  course  of  his  whole  life—it
 may  be  a  wrong  that  he  has  com-
 mitted  in  the  course  of  his  life—can
 all  that  be  swept  under  the  carpet
 just  because  of  a  certain  fortuitous

 -circumetances  that  in  course  of  time
 he  happens  to  occupy  a  position  of
 authority?  ’

 SHRI  C.  M.  STEPHEN:  Give  us  a
 little  time,  and  we  shall  say  why  that
 is  not  permissible.  (Interruptions) ae

 SHRI  G.  VISWANATHAN:  He
 cannot  interrupt  you  when  you  are
 giving  your  ruling.

 SHRI  C.  M.  STEPHEN:  I  cannot
 understand  why  the  Opposition  is

 disturbed.  I  do  not  really  understand
 why  our  friends  are  raising  objection
 You,  Sir,  have  posed  different  aspects
 and  you  are  inviting  our  views,  and
 we  are  prepared  to  make  our  sub-
 missions.  Why  should  there  be  all
 this  shouting  about  it?  We  are  not
 trampling  on  their  rights.

 The  point  has  been  raised,  and  you
 ate  going  to  give  a  very  important
 ruling.  All  that  I  am  suggesting  is
 that  if  you  are  so  inclined,  you  may
 permit  observations  on  that  to  be
 Placed  before  you.  That  is  all  that
 we  are  asking  for,

 Salt  (Amdt.)  Bill

 SHRI  ७.  VISWANATHAN:  On  a
 point  of  order....  (Interruptions).

 MR.  DEPUTY-SPEAKER:  Order,
 please,  Let  all  hon.  Members  please
 sit  down,  I  am  not  hearing  anything.

 Now,  I  am  saying  this  with  the
 greatest  sense  of  responsibility  be-
 cause  I  am  also  personally  involved
 in  it.  Therefore,  I  am  not  saying
 anything  else;  I  am  saying  what
 should  be  the  standard  in  this

 “country....

 SHRI  C.  M.  STEPHEN:  Permit
 us  to  make  our  submissions........

 SHRI  NARSINGH  NARAIN  PAN-
 DEY  (Gorakhpur):  You  are  giving
 such  a  ruling  which  afterwards  will
 create  a  lot  of  confusion  worst  con-
 founded!

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  K.  RAGHU
 RAMAIAH):  May  I  sav  something’. .

 SHRI  G.  VISWANATHAN:  The
 hon.  Minister  cannot  speak  now.
 (Interruptions).

 MR.  DEPUTY-SPEAKER:  Order,
 please.  Let  me  finish.  ]  am  not  refer-
 ring  to  anything.  I  am  referring  to
 what  should  be  the  standard  in  this
 country...  ae

 AN  HON.  MEMBER:  The  Minister
 of  Parliamentary  Affairs  should  be
 heard.

 SHRI  VASANT  SATHE:  I  want  to
 help  you,  You  are  aware  of  the  well-
 known  principles  of  interpretation  of
 law.  Kindly  do  not  take  any  step
 which  mav  be  wrong.  If  you  give
 any  ruling  today,  it  will  become  a
 precedent.  I  want  to  assist  you.  There
 are  well-known  interpretations  of
 law,  and  you  should  not  introduce
 new  interpretations  on  new  words...
 (Interruptions)  You  are  giving  new
 words.  Do  not  make  that  mistake.
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 You  are  reading  the  words  ‘of  autho-
 rity’  I  think  you  are  making  a
 mistake,  I  just  want  to  assist  you....

 SHRI  G.  VISWANATHAN:  Why don’t  you  allow  the  Chair  to  speak?

 SHRI  VASANT  SATHE:  Once
 you  give  a  ruling,  it  cannot  be  re-
 tracted  from  I  do  not  want  you  to
 make  a  mistake  Allow  me  to  assist
 you.  There  are  some  well-known
 Principles  of  interpretation  of  law.
 I  just  want  to  bring  them  to  your
 notice......

 MR.  DEPUTY-SPEAKER:  Since  it
 is  going  to  be  an  important  ruling

 SHRI  €  M  STEPHEN:  Permit
 Ug  to  assist  you.

 MR,  DEPUTY-SPEAKER:  I  have
 not  given  my  ruling  I  am_  only
 clarifying  the  position.  But  since,  as
 I  say,  it  13  gomg  to  be  very  very
 important,  because

 SHRI  G.  VISWANATHAN:  Past-
 pone  it.

 MR  DEPUTY-SPEAKIR  and
 1  will  lay  down  the  norm  for  the
 conduct  of  people  m  the  highest  offi-
 cés,  and  m  these  days,  the  troubled
 days  in  which  we  are  on  all  fronts,
 the  standaid  that  we  Jay  down  here
 is  important,  therefore,  if  the  Mcm-
 bers  want  to  make  submissions,  I  am
 prepared  to  hear  because  that  15  the
 will  of  the  House,  so  that  hon.  Mem-
 bers  may  not  say  later  that  a  ruling
 has  been  given  without  proper
 hearing.

 (Interruptions)

 SHRI  G  VISWANATHAN.  You
 have  not  made  up  your  mind.

 MR  DEPUTY-SPEAKER  Al-
 though  at  the  time  of  giving  a  ruling
 nothing  more  should  be  heard,  be-
 cause  it  1s  an  important  matter  I  will
 stop  here,  withhold  my  ruling  and
 hear  a  few  more  members.

 Central  Excises  and  264
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 SHRI  K,  RAGHU  RAMAIAH:  I
 only  wanted  to  say  this.  Since  as  you
 yourself  have  said,  it  is  a  very  im-
 portant  ruling,  is  it  necessary  now  to
 go  into  such  an  important  ruling  for
 the  disposal  of  this  point?  I  would
 request  you  to  considtr  whether  we
 should  go  mto  the  question  of  Go-
 vernor,  President,  Speaker  and  so  on.
 Is  it  necessary  for  the  disposal  of  this
 case?  Is  it  not  enough  for  you  to
 decide  whether  any  reference  can  be
 made  to  Shri  Sukhadia  or  not?  Why
 go  into  the  question  of  Governors,
 Governors-General,  Presidents  and
 all  that?  I  would  respectfully  sub-
 mit  it  is  not  necessary  Let  us  con-
 fine  ourselves  to  the  simple  issue;
 kindly  give  a  ruling  on  the  point
 raised  whether  reference  can  be  made
 to  Shri  Sukhadis  or  not  and  leave  it
 at  that  Dispose  of  the  case  that  way.
 Why  go  into  that  vital  question  which
 has  get  a  very  great  importance”

 SHRI  PILOO  MODY:  Do  1  under-
 stand  the  hon  Minister  as  saying  that
 we  can  say  whatever  we  hke  about
 Shri  Sukhadia?

 SHRI  VASANT  SATHE:  There  are
 certain  well-known  principles  of  in-
 terpretation  of  statutes  and  law.  One
 of  them,  and  the  best  known,  1s  that
 the  language  of  a  particular  provision
 must  be  read  as  it  is  when  1  15  plain
 and  no  new  words  must  be  introduced
 or  added  therein.  If  you  read  the
 words  you  were  about  to  interpret,
 ‘reflect  upon  the  conduct  of  persons
 in  high  authority’-you  were  trying
 to  say  qua  the  authmily-—-the  words
 ‘as  an  authority’  or  ‘as  such  authority’
 are  nowhere  there  Therefore,  when
 a  p*rsgn  1s  in  high  authority,  any  re-
 flection  that  1  to  be  made  on  the  con-
 duct  of  that  person  1s  barred,  1  does
 not  say  ‘as  that  authority’  There-
 fore,  the  idea  appears  to  be  that  when
 a  person  is  occupying  a  high  autho-
 rity,  no  reflection  should  be  cast  in
 a  hghter  vein  in  Parliament  because
 it  deregates  from  that  authority.  It
 does  not  bebar  reflection  in  other
 cases,  in  cases  of  those  who  are  not
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 in  high  authority—in  those  cages  you
 are  frce  to  make  that—But  when  it
 is  a  case  of  a  high  authority,  the  only
 restriction  is  that  it  must  be  on  a
 proper  motion  well-drawn.

 Therefore,  I  would  submit  that
 reading  the  words,  plain  as  they  are,
 it  does  not  say  ‘as  an  authority’  or
 ‘as  long  as  he  is  in  that  authority’.
 It  means  any  reflection  cast  on  the
 conduct  of  that  person;  it  does  not
 say  conduct  today  or  here  and  new
 as  an  authority.  It  means  conduct  at
 any  time  because  it  will  ultimately
 refiect  on  him  and  by  that  reflection,
 people  are  likely  to  think  low  of  him.
 Therefore,  no  reflection  should  be
 cast  in  a  lighter  vein  by  people.  This
 is  the  essence.  Hence  I  submit  that
 no  introduction  of  new  words  should
 be  there.  That  is  number  one.

 MR.  DEPUTY-SPEAKER:  It  is  a
 question  of  interpretation.

 SHRI  VASANT  SATHE:  In  inter-
 preting  also.

 The  well-known  principle  of  inter-
 pretation  15  that  you  must  read  the
 words  as  they  are  and  you  must  not
 say  that  the  law-makers  intended  or
 must  have  thought  this  way  If  they
 had  thought  so,  they  would  have
 made  it  clear.  You  should  not  im-
 pute  that  to  the  law-makers.  This  15
 the  first  point.

 As  far  as  persons  in  high  authority
 are  concerned,  as  you  have  read  out,
 the  constitutional  provision  1  about
 tither  the  impeachment  of  the  Presi-
 dent,  the  removal  of  judges  or—

 SHRI  JAGANNATHRAO
 (Shajapur):  But  there  is  nothing
 about  the  Governor.  If  he  is  a  high
 authority,  it  must  have  been  men-
 tioned  there.  There  1s  impeachment
 for  the  President  but  not  for  the
 Governors.  (Interruptions).

 यह  नो  समझा  दिया  समाधान  में  ग्व्मर

 रे  खिलाफ ग्या  हैं?

 JOSHI
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 SHRI  VASANT  SATHE:  Only  im-
 peachment  in  respect  of  high  autho-
 rities  ig  mentioned.  That  is  also  not
 about  the  conduct.  It  is  only  when
 impeachment  or  removal  has  to  be
 made.  Those  sections  do  not  talk  of
 conduct  or  reflection  on  conduct
 either.  What  this  section  says  ly
 “persons  in  high  authority.”  Now,
 therefore,  if  we  are  drawing  a
 parallel  because  of  certain  other  pro-
 visions  in  the  Constitution  and  say
 that  there  are  other  provisions  re-
 garding  impeachment  of  the  Presi-
 dent,  removal  of  judges,  etc.,  and  you
 included  the  Speaker  and  the  Deputy-
 Speaker—

 MR.  DEPUTY-SPEAKER:  I  did
 not  include  them;  it  is  in  the  Congti-
 tution,  Not  I.

 SHRI  VASANT  SATHE:  That  is
 made  clear  by  saying  “im  proper
 terms.”  What  it  says  is:  “The  words
 ‘persons  in  high  authority’  means
 Persons  whose  conduct  can  only  be
 discussed  on  a  substantive  motien
 drawn  in  proper  terms,”  referring  to
 impeachment,  ete,  “under  the  Con-
 stitution,  or  such  other  persons...  *
 If  there  were  to  be  only  those  per- sons  and  no  other  person  was  to  he
 included,  at  would  have  stopped  here.
 The  very  idea  of  including,  “such
 olber  persons  whose  conduct.  in  the
 opinion  of  the  Speaker,  should  be  die
 cussed  on  a  substantive  motion  drawn
 up  in  terms  to  be  approved  by  him”
 is  clear.  This  part  would  have  no
 meaning  if  you  were  to  say"  thus  far
 and  no  further,  and  these  are  the
 persons;  that  15  all.”  Otherwise,
 where  is  the  discretion?  To  whom
 else  would  1  apply  when  you  include
 it  under  the  latter  part?  I  say  agum
 genens  that  the  principle  of  inter-
 pretation  in  law  is  that  when  there  is
 a  particular  provision,  then,  persens
 of  a  similar  category  would  also  he
 automatically  deemed  to  be  ineluded.
 Therefore,  persons  like  Governors  or
 Chief  Ministers  or  Chief  Justices  of
 high  courts  or  judges  of  the  high
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 courts  and  Speakers  of  other  Assem-
 blies—not  only  here—and  such  per-
 sons  who  occupy  poaitions  which  are
 supposed  to  be  above  board,  as  we

 say,  and  who  are  therefore  to  be  res-
 pected  by  all—persons  of  sancitity-—
 should  not  be  brought  in  and  no  re-
 fiection  should  be  brought  against
 them  in  a  lighter  vem

 MR  DEPUTY-SPEAKER  Now,
 despite  the  fact  that  we  have  come
 to  a  stage  when  a  iuling  has  to  he
 given,  but  because  the  ruling  3५  १0
 important  and  the  Members  art  so
 exercised  over  it,--I  am  conscious  of
 the  fact  that  this  15  going  io  have  a
 far-reaching  repercussion  not  only  for
 the  whole  country  but  for  the  future
 guidance  of  our  Constitutional  func-
 tioning  —I  am  prenared  to  lsten—
 (Interruptions)  Orde:  please  Mr

 Pandey,  we  shall  har  your  words  of
 wisdom  at  the  proper  time,  not  now

 I  am  prepared  to  listen  Although
 we  are  spending  a  little  more  tume  in
 this,  I  think  at  is  worth  since  it  15  १०
 important,  I  am  prepared  to  hear
 Members  again  I  would  call  every
 body,  everybody  will  have  his  chance

 SHRI  D  NW  TIWARY  (Gopalgan))
 It  13  a  very  important  matter  which
 1s  going  to  have  far  reaching  im-
 portance  In  that  case  fix  a  date
 have  a  full-fledged  debate  so  that  the
 leaders  of  the  Opposition  parties  and
 groups  might  be  here  and  discuss  the
 matter

 aft  मधु  लिमये  *  रे  मैं  “तो  सुपर  लीडर,
 ह  आप  लोगो  का।

 औ  ही०  एन०  तिवारी  :  इस  मैटर  पर

 मूरी  डिबेट  करने  के  लिए  एक  दिन पै रख
 दीजिए  ताकि  हर  पार्टी  के  लीडर  तैयार
 होकर  बां  कौर  डिबेट  करे।  जल्दी  मे
 इसको  आप  न  करे।  हमरा  दिन  फिक्स
 कीजिए,  और  माननीय  मधु  लिमये  से  कहेगा
 कि  अब  इसीन्यूएटिंग  रीमिक्स न  करे,
 और  इस  बिल  को  पास  होने  दें

 Salt  (Amd!)  Bil

 थी  शक्  भूषण  धसको  पोस्टपोन

 कीजिए,  दो  कौन  घटे  का  समय  दीजिए +

 SHRI  DINESH  CHANDRA  GOSWA-
 MI  Already  a  suggestion  has  been
 made  by  the  Minister  of  Parhamen-
 tary  Affairs  that  this  was  a  yery  tne
 portant  thing  and  in  such  an  impor-
 tant  matter  ruling  should  not  be  given
 unless  the  subject-matter  so  demoirds
 it  Therefore  before  you  give  a
 ruling  I  request  you  to  consider  whe-
 ther  the  subject-matter  of  discussion
 demands  this  ruling  and  if  you  “rel
 it  does  not  I  shall  beg  of  you  not  to
 Rive  a  ruling  But  even  than  if  ju
 ask  for  if  I  shall  make  a  submission

 MR  DEPUTY  SPEAKER  I  do  not
 ask  for  a  ruling  vou  ware  asking  not
 1

 SHRI  DINFSH  CHANDRA  GOSWA-
 MI  The  ‘Lasic  quesion  we  ere
 confronted  with  18  whether  the  “ov-
 ernor  15  a  person  tn  high  authority

 MR  DFPUTY-SPEAKER  I  have
 not  come  to  that  Let  me  clanfy  «eo
 that  you  may  not  start  on  a  wrong
 angle  I  was  trying  to  make  this
 distinction  aboul  th,  onduct  of  a
 person  in  his  private  capacity  before
 he  comes  to  occupy  the  position  of
 high  authority  and  his  conduct  af
 the  affairs  as  on  incumbent  of  a
 position  of  a  high  authority  that  he
 orcuptes  I  am  onlv  trying  to  make
 that  qistinction  I  have  not  come  to
 the  point  whether  the  Governor  15
 in  a  position  of  hugh  authority  or
 not

 SHRI]  DINESH  CHANDRA  Go
 SWAMI  On  that  limited  question

 my  submission  will  be  this  There  are
 certain  persons  in  authonty  m_  this
 country,  which  is  immune  from  any
 conduct  of  crimina)  liability  Under
 article  361(2),  the  Governor  has  been
 equated  with  the  highest  office  in
 the  land  the  President  and  no  crimi-
 nal  proceedings  whatsoever  shall  be
 instituted  or  continued  against  the
 Presidemt  or  the  Governor  of  a  State
 in  any  court  during  his  term  of  office
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 MR.  DEPUTY-SPEAKER:  There  is
 no  question  of  any  criminal  proceed-
 ings.

 SHRI  DINESH  CHANDRA  GOSWA-
 MI:  I  am  interpreting  that  article.
 One  may  argue  that  if  tse  Governor
 does  some  criminal  act  while  discharg-
 ing  his  function  as  Governor,  article
 361  (2)  is  .affected,  net  otherwise.

 But  there  have  been  numbsrous

 decisions.and  also  interpretations  that
 the  Governor  is  immune  from  criminal
 proceedings....

 MR.  DEPUTY-SPEAKER:  I  will
 come  to  you  again.  Let  me  get  this
 point  cleared  from  the  minister.  Just
 now  in  this  prepared  statement,  he
 mentioned  about  certain  cases  pending
 in  a  court  of  law  relating  to  Shri  Gan-
 pat  Lal  or  somebody  else.  I'would  like
 to  know  from  him  just  for  my  irfor-
 mation  whether  Shri  Mohan  Lal
 Sukhadia  has  also  been  implicated  in
 that  case,

 SHRI  K.  R.  GANESH:  No.

 MR.  DEPUTY-SPEAKER:  But  there
 “is  a  CBI  enquiry  that  is  going  on  and

 that  obviously  includes  the  enquiry  in-
 to  the  alleged  role  of  Shri  Sukhadia  in
 the  whole  affairs?

 SHRI  K.  R.  GANESH:  I  was  trying
 to  submit  that  you  are  now  dealing
 with  the  question  of  giving  a  ruling
 on  the  propriety.....

 SHRI  MADHU  LIMAYE:  There  is
 no  ruling  on  propriety. ब»

 SHRI  K.  R,  GANESH:  Let  me  use
 the  kind  of  words  I  want  to  use.  Why
 do  you  want  to  tutor  everybody?  I
 was  trying  to  submit  that  the  present
 debate  is  whether  reference  to  Shri
 Sukhadia’s  name  should  be  made  in
 this  House  since  he  happens  to  occupy
 the  exalted  position  of  a  Governor.
 This  whole  Sadri  gold  case  came  up-
 before  the  House  earlier,  Tiae  hon.
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 member  has  mentioned  only  parts  of
 the  case  and  he  has  tried  not  to  place
 before  the  House  some  very  relevant
 information.  The  relevant  information
 was  whether....  (Interruptions).

 MR,  DEPUTY-SPEAKER.  Let  us  be
 clear  that  Shri  Madhu  Limaye  has
 completed  his  case  about  that--portion.

 SHRI  MADHU  LIMAYE: ष
 tion?

 MR.  DEPUTY-SPEAKER *  Akgut  re-
 futing  that  charge.  I  am  half  way,  cr
 one-fourth  way  or  two-thirds,  way
 through  giving  my  ruling  I
 given  my  ruling.  द्र

 Sait ्  कि
 SHRI  MADHU  LIMAYE:  So,  you

 have  changed?  (Interruptions)
 %

 MR.  DEPUTY-SPEAKER:  I  have
 not  given  my  ruling.

 SHRI  C,  M.  STEPHEN:  What  does
 he  mean  by  ‘you  have  changed”?

 (Interruptions)

 MR.  DEPUTY-SPEAKER:  I  was
 only  formulating  the  question.  I  have
 not  given  my  ruling,  Because  the
 members  are  very  exercised  about  this
 and  because  the  ruling  is  going  to  be
 important,  I  say  even  now  I  am  pre-
 pared  to  stop  and  listen  again.  There-
 fore,  if  I  am  listening,  I  must  listen
 to  everybody  fully.  Why  are  you
 objecting?

 att  wy  feat  :  मैं  उनके  पहले  खडा

 था।  केबीच  में  कंसेआगए?

 MR.  DEPUTY-SPEAKER:  Let  me
 make  it  clear.  I  shall  hear’  Shri
 Madhu  Limaye  also,

 SHRI  K.  R.  GANESH:  Sir,  you  had
 asked  me  a  question:  what  are  the
 matters  under  the  CBI  inquiry,  Let
 all  facts  come  before  this  House.  Do
 not  hide  facts;  be  honest....(Interrup-
 tions)
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 [Shri  K.  R.  Ganesh]  Personnel  will  convince  anyone....
 (Interruptions).  He  referred  to  that tt  h The  matters  that  are  under  the  CBI

 while  Guiding  His  ace.
 enquiry  are:

 (1)  whether  on  or  about  16-12-65  Anyway,  this  is  the  property  of  the
 gold  was  recovered  from  Gan-  House.  In  reply  to  the  Question:
 pat  Lal  in  two  separate  lots
 each  weighing  56.863  kilo-  “(a)  whether  the  Central  Bureau

 grams;  of  Investigation  has  since
 wf  2  completed  the  inquiry  into  the

 (2y’whether  any  quantity  of  the  Chhoti  Sadri  old  scandal  case
 gold  recovered  from  Ganpat
 fal  has  been  misappropriated  (७  if  not,  the  reasons  _  thereftr;
 by  any  one;  and

 (०)  the  time  by  which  the  inquiry
 (3)  whether

 any  impropriety  was  15  likely  to  be  completed.” involved  through  the  accept-
 ance  of  the  offer.  of  gold  as  the  answer  is:
 donation  to  the  National  Def-
 ence  Fund.  “(a)  No,  Sir.

 (b)  A  criminal  case  regarding  the
 alleged  misappropriation  of
 gold  by  Shri  Ganvat  Lal  and
 others  is  still  pending  in  the
 court  of  Civil  Judge  and

 May  I  also  submit  that  in  the  Lok
 Sabha  debate  dated  the  22nd  Novem-
 ber  1967  the  then  Home  Minister  has
 given  the  following  information:

 “There  is  no  question  of  having  Assistant  Sessions  Judge
 any  public  inquiry  commission  in  re-  Udaipur.  During  the  pendancy
 gard  to  this  matter.  This  question  of  the  criminal  case,  inquiries
 has  many  times  been  discussed  on  have  to  be  conducted  with
 the  floor  of  the  House.  In  the  due  regard  to  _  provisions  of
 information  that  was  given  to  law.
 this  hon,  House  it  has  been  stated
 that  there  is  nothing  against  Shri
 Sukhadia  which  can  be  proved.  But,
 certainly,  as  regards  some  further

 (०)  This  will  depend  on  the  pro-
 gress  in  the  court  cases.”

 investigation  into  this  matter,  like  My  submission  is  that  this  informa-
 one  by  the  CBI,  I  have  said  that  tion  was  given  in  1971  that  (a)  court
 such  investigation  could  be  under-  cases  have  been  instituted;  and  (b)  the
 taken  on  some  evidence,  because  in  C-BI.  inquiry  is  in  progress.  But  as
 between  there  was  some  inquiry  by  to  why  the  C.B.I.  inquiry  is  being  de-
 the  TBI  in  regard  to  this  matter  in  layed,  these  answers  have  been  given.
 which  Shri  Sukhadia  was  not  found
 guilty.”  May  I  also,  with  your  permission,

 Sir—this  is  now’  the  property  of  the
 “lay  1  now  refer  to  Unstarred  Question  House—read  out  Shri  Sukhadia’s  letter
 No.  549  dated  the  17th  November  1971  to  the  then  Home  Minister  which  has
 in  the  Lok  Sabha  to  which  the  hen.  been  placed  on  the  Table  of  the  House
 Member,  Shri  Madhu  Limaye  had  oc-_  on  30-6-67.  I  would  like  1०  read
 casion  to  refer?  Referring  to  that,  he  this  letter  because  this  is  a  very  impor-
 tried  to  build  a  case  that  the  Govern-  tant  letter  pertaining  to  the  whole
 ment  had  given  a  reply  that  the  in-  matter  that  is  now  being  raised.  This
 quiry  had  not  been  completed.  A  full  js  the  letter  of  Shri  Sukhadia,  former
 reading  of  the  answer  to  the  question,  Chief  Minister  to  the.  then  Home
 which  was  asked  by  Shri  Muktiar  Minister,  Shri  ए  B.  Chavan.  It  reads:
 Singh  Malik  and  answered  hy  the
 Minister  of  State  in  the  Department  of  “My  deat  Shri  Chavan,
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 There  have  been  Questions  in
 Parliament  in  connection  with  gold
 which  wag  recovered  at  Chhoti
 Badri  in  Dist.  Chitorgarh  1  Decem-
 ber,  1965.  In  Rajasthan  Legislative
 Assembly  also,  allegations  were  made
 on  this  gubject  against  me  and  Shri
 Hari  Dep  Joshi,  the  then  President  of
 Rajasthan  Pradesh  Congress  Com-
 mittee.  The  State  Government  had
 furnished  complete  factual  informa-
 tion  to  the  Government  of  India  for
 enabling  them  to  give  suitadle  re-
 plies  in  Parliament.  I  had  kept  you
 informed  about  this  matter  even
 while  you  were  functioning  as
 Defence  Minister.  My  first  letter
 to  you  on  the  subject  is  dated  3ist
 October,  1966  which  was  personally
 delivered  in  your  office  on  15
 November,  1966.  Subsequestly,  I
 sent  to  you  a  confidential  d.o.
 letter  No  465/CM/III/66  dated  27th
 November,  1966.  I  had  sent  to  you
 with  this  letter  a  copy  of  my  d.o.
 letter  addressed  to  Shri  Chaudhuri,
 the  then  Finance  Minister  along  with
 a  copy  of  the  enclosures.

 The  replies  given  by  the  Govern-
 ment  in  the  Parliament  had  general-
 ly  stated  that  these  were  based  on
 information  received  from  the  State
 Government,  The  impression  left
 in  the  minds  of  the  people  could  be
 that  the  Central  Government  had
 not  independently  ascertained  the
 facts  of  the  care  I  think,  1  1s  neces-
 sary  to  get  the  matter  looked  into
 independently  by  the  Government

 of  India  so  that  there  may  be  no
 room  for  any  doubt  in  the  public
 mind.

 1  had  suggesteg  to  you  in  my
 earlier  etter  that  you  may  like  to

 gend  one  of  your  officers  to  Dist.
 Chitorgarh  to  verify  the  facts.  Dur-
 ing  those  days,  this  subject  was  be-
 ing  used  as  a  propaganda  stunt  in
 the  pre-election  period.  After  Gene-
 ral  Elections  also,  1  understand,  that
 the  subject  was  referred  to  again  in
 the  new  Parliament.  The  facts  of
 the  case  have  already  been  sent  to
 you  by  me.  Detailed  information  is

 Salt  (Amdt.)  Bul
 also  available  in  the  Union  F:nance
 Ministry.

 “I  plead  with  you,  once  again,  to
 consider  the  suggestion  of  having
 this  matter  probed  into  by  a  Central
 agency,  such  as,  the  Central  Bureau
 of  Investigation  so  that  an  authori-
 tative  statement  could  be  issued  by
 you  clarifying  the  entire  situation.
 You  can  understang  how  deeply
 one's  feelings  could  be  hurt  by  this
 sort  of  character  assessination.

 I  shall  be  grateful  if  you  could  in-
 form  me  about  the  action  you  pro-
 pose  to  take  in  the  matter.”

 16.00  hrs.

 The  only  submission  I  would  like  to
 make  is....

 SHRI  VASANT  SATHE.  Is  he  an
 accused  in  a  criminal  case?

 SHRI  K.  R.  GANESH:  There  are
 three  important  aspects.  One  is  the
 fact  that  two  criminal  cases  are  pend-
 ing,  the  first  in  the  court  of  Civil
 Judge  and  Assistant  Session  Judge  of
 Udaipur  for  misappropnation  against
 Ganpat  Lal,  and  the  other,  for  puses-
 sion  of  undeclared  gold  under  Gold
 Control  against  the  principal  accused
 Chagan  Lal  Godavat.  Second,  Mr.
 Sukhadia  himself  asked  for  a  CBI  in-
 quiry  Third,  the  CBI  inquiry  was  in
 Progress  which  hag  been  answered  in
 reply  to  a  Parliamentary  question
 which  I  have  stated,  All  these  facts
 were  there  with  the  hon.  Members.
 In  trying  to  build  a  case

 wit  मधु  लिमये:  उपाध्यक्ष  महोदय.  यह
 किम  बान  का  जवाब  दे  रह  हैं

 *
 यह  दर्रेंनिबेंट

 बोन  नहें  है।  जब  अवा  का  समय  आयेगा.
 तब  वह  थे  बातें  कहे  मेरा  पाइंट  आफ
 आख़िर है  ?  क्या  आप  सभी  काग्रेस  के  मेम्बरों

 को  सुनेंगे
 ?

 क्या  आप  हम  लोगों  को  नहीं
 सुनेंगे  ?  (व्यवधान)
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 MR.  DEPUTY-~  SPEAKER:  1  will  call
 you,

 भो राशि  रण:  मैं  ने  करमा निधि

 के  खिलाफ़
 भों

 चाज  लाने  वासा  हूँ  1

 SHR  K.  R.  GANESH:  1  only  sub-
 mit  that,  while  speaking  on  the  Cus-
 toms,  Gold  (Control)  and  Central  Ex-
 cises  and  Salt  {Amendment)  Bill  in
 the  Third  Reading,  the  hon.  Mem>er
 was  trying  to  develop  the  case.  He
 said  that  this  Bill  of  Government  was

 “only  an  eye-wash,  it  was  4  gimmick.
 because  Government  was  not  interest-
 ed,  and  then  he  was  referring  to  the
 case.  The  only  point  I  wish  to  submit
 is  this.  The  hon.  Member  knew  all
 these  facts,  the  progress  of  the  case,  the
 various  stages  through  which  the  case
 has  gone,  that  the  case  is  in  a  criminal
 court,  the  CBI  inquiry  is  being  conti-
 nued,  why it  cannot  be  completed,  All
 these  were  known  to  him.  I  submit  to
 you  and  to  this  House:  was  it  proper
 for  the  hon.  Member,  having  known
 all  the  facts,  to  put  the  House  in  the
 position  in  which  the  House  is,  just  in
 the  third  Reading  of  the  Eill?  (Inter-
 ruption)

 MR.  DEPUTY-SPEAKER:  Order.
 please.  I  am  not  giving  my  ruling
 now.  (Interruptions)  Order  please.
 Please  sit  down.

 I  would  like  the  members  to  think
 coolly  and  calmly.  I  think,  we  have
 gone  off  the  rails.  If  you  want,  I  am
 Prepared  to  hear  you.  But  if  you  re-
 member,  the  central  question  was
 whether  any  reference  could  be  made

 to  certain  allegationg  against  Shri
 Mohan  Lal  Sukhadia  who  happens  now
 to  be  the  Governor  of  Mysore.  That
 is  the  central  question.  If  you  think
 about  i¢  very  coolly  and  calmly,  it  does
 not  require  my  ruling  any  more  be-
 cause  the  House  has  given  the  ruling:
 enough  references  have  been  made.  I
 think,  we  can  go  on  now.  (Interrup-
 tions)

 SHRI  VASANT  SATHE:  Thank  you
 very  much.  No  ruling  need  be  given

 Salt.
 (कम  आप

 ‘now.  The  matter.  “may  ue  cropped
 here...

 ,  (Interruptions)  a

 "MR.  DEPUTY-SPEAKER:  “onder,
 please,  1  do  not  want  any  hon:  Mem-
 ber  to  have  the  feeling  that  he  is  be-
 ing  denied  the  right  to  say  what  he
 wishes  to  express  on,  this  matter....—
 (Interruptions.  “Let  “Mr  Goswami finish,  I  wil]  call  everybody.

 SHRI  K.  RAGHU  RAMAIAH:  ह
 your  position  is  that  no  ruling  is  neces-
 sary,  we  agree  with  it.  Let  me  go
 on.

 :

 SHRI  NARSINGH  NARAIN  PAN-
 DEY:  I  want  to  know  for  what  pur-
 pose  this  discussions  is  continuing?

 MR.  DEPUTY-SPEAKER:  I  have
 explained  it.

 att  ating  नारायण  पांडे  ओरी  मत  लम्हे  ने
 इम  सदन  में  कुछ  बातें  कहों.  जिस  से  ऐस  लगा
 कि  श्री  मोहनलाल  सुखाड़िया  किसी  कस  में

 इम्पलीकेटिड हैं।  मंत्री  महोदय  ने  सफ़ाई  दे
 दी  है  कि  श्री  मोहनलाल  सुफिया  डग  में
 नहीं  आने  ओमन  अब  आप  किम  आग  का

 डिमकशन  चाहते  हैं  ?  (व्यवधान)

 SHRI  DINESH  CHANDRA  GO-
 SWAMI:  Before  this  intervention,  you
 asked  for  our  submissions  an  the
 point  of  order.  But,  as  now  we  find
 that  the  matter  has  become  purely
 academic,  the  ruling  has  became  pure-
 ly  academic.

 MR.  DEPUTY-SPEAKER:  I  do  not
 agree  with  you.  I  can  respond  to  the
 wishes  of  the  House.  But  I  strongly
 differ  with  this  contention  that  it  is
 academic  because,  what  we  decide  to-
 day  will  lay  the  norms  for  the  discus-
 sion  of  the  conduct  of  the  Governors
 in  the  future.

 SHRI  DINESH  CHANDRA  GO-
 SWAMI:  What  I  was  submitting  is
 whether  in  this  House  we  can  discuss
 Mr,  Shukhadia.  Now  this  metter  has
 been  discussed  and  I  feel  that  we
 should  not  dwell  on  this  vooint  any
 more,
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 SHRI  S.  M.  BANERJEE:  The  point
 was  taised  by  the  hon.  Member  and
 be  has  quoted  a  particular  Article  of
 the  Constitution  under  which  the
 Governor  or  the  President  could  ot
 be  discussed  in  the  House.  That
 Article  does  not  apply  here  because
 this  happened  when  he  was  Chief
 Minister.  That  1s  point  No.  1.

 My  second  point  is  that  Mr.  Ganesh
 has  kindly  clarified  and  given  an
 answer  to  my  question  whether  it  is
 not  a  fact  that  Government  officials
 against  whom  CBI  inquiry  13  1nsti-
 tuted  and  1  pending,  thev  are  never
 promoted  or  eleveted.  Then  how  did
 you  elevate  him  as  a  Governor?

 SHRI  PILOO  MODY.  I  am  rather
 distressed  at  what  I  have  Leen  hear-
 ing.  First  of  all  we  were  to  decide  on
 a  point  whether  a  particular  rerson
 holding  a  particular  position  or  high
 authonty  or  hich  office  could  be  dis-
 cussed  here  Unfortunately.  being
 constituted  as  we  are,  with  the  Minis.
 ter  of  Parliamentary  Affairs  actively
 campaigning,  it  was  decided  that  we
 will  put  a  blanket  over  this  matter
 and  if  you  want  to  say  a  few  things
 about  the  scope,  go  ahead  any  say  it,
 but  we  would  not  lav  down  any  heal-
 thy  precedent  This  1s  what  I  find  has
 been  the  subiect  matter  of  the  last
 minute  canvassing  and  decision  that
 has  come  out  of  it.

 I  surprised  that  in  the  middle  of
 this  a  question  was  put  to  the  hon.
 Minister  in  reply  to  which  he  gave
 you  a  defence  of  Mr  Sukhadia.  I  am
 sure,  whether  Mr.  Sukhadia  is  in-
 nocent  or  guilty  is  not  our  job  or
 yours  or  the  House’s  job  to  judge.
 And  in  any  case  no  certificate  of  good
 character  for  the  Governor  has  any
 value  at  all.  Thirdly,  there  are  poti-
 tical  personages  in  this  country  who
 have  been  in  the  ruff  and  tumble  of
 the  political  arena  who  cannot,  either
 under  the  Constitution  or  by  the  rules
 framed  by  this  House,  be  given  any
 protection  whatsoever,  since  I  can
 think  of  very  few  of  them  that  would
 be  deserving  of  any  protection  at  all.

 Salt  (Amdt.)  Bill

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  The  central  point  with
 which  we  are  grapping  is  this;  Whe-
 ther  a  reference  to  Mr,  Sukhadia  who
 now  occupies  an  exalted  position
 could  be  made  or  not?  1  lay  empha-
 sis  on  the  words  ‘who  now  occupies
 an  exalted  position’.  Can  reference
 to  his  past  be  made  or  no‘?  Mow,
 Sir,  this  is  the  fine  distinction  which
 we  have  to  make.  A  person  may
 come  to  occupy  an  exalted  position
 Conceding  the  point  of  view  that  ‘he

 18  an  exalted  preson,  the  limited  point
 is,  whether  his  past  will  pursue  him
 or  not.  Or,  will  it  get  washed  off,
 simply  because  he  comes  to  occupy
 a  high  position?  Ms  tnunkle  +up-
 miszion  is  that  even  if  the  bighest
 person  in  the  Republic,  the  President,
 comes  ty  occupy  the  posilicn  of  the
 Pre  ident,  1f  he  has  conimutted  offence
 under.

 MR.  DEPUTY-SPEAKER:  Let  us
 not  bring  in  the  name  of  the  Pro-
 sident.  You  may  give  some  other  ex-
 amples.

 SHRI  SHYAMNANDAN  MISHRA:
 Everybody  understands  this.  This
 has  no  reference  to  the  present  in-
 cumbent  or  any  particular  person.
 What  I  am  saying  :s  this,  my  humble
 submission  1s  that  reference  could
 be  made  to  his  past,  even  if  he
 had  come  to  occupy  an  exalted  posi-
 tion.  Now,  what  the  hon'dle
 Member,  Mr,  Madhu  Limaye
 was  pointing  out  was  nothing  more
 than  a  reference  to  the  fact  that  the
 CBI  enquiry  has  been  pending  against
 him  and  the  cloud  of  suspicion  has  not
 been  dispelled.  What  the  Minister
 has  been  pleased  to  tell  the  House
 just  now  is  that  since  there  are
 criminal  proceedings  mentioned  in  the
 Court,  the  CBI  enquiry  is
 held  in  abeyance.  If  any  hon.  Mem-
 ber  mentions  that  the  ‘cloud  of  suspi-
 cion  is  not  dispelled’  I  would  say,  he
 is  simply  stating  a  fact.  Sir,  no  one
 can  be  prevented  from  stating  a  fact.
 It  is  a  fact  that  CBI  enquiry  is  pend-
 ing.  (Interruptions)  Now,  if  Mr.

 Sukhadia  is  exonerated,—he  belonged
 to  the  United  Congress  as  -well,--po
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 {Shr  Shyamnandan  Mishra}

 one  would  be  happler  than  Shyam-
 nandan  Mishra  But  I  have  to  re-
 ckon  with  a  fact.

 MR,  DEPUTY-SPEAKER  Mr
 ‘Musbra,  you  are  going  into  the  merits
 of  the  case

 SHRI  SHYAMNANDAN  MISHRA
 No,  Sir  I  am  not  going  into  the  merits
 of  the  case  I  have  just  pomted  out
 that  hon’ble  Member  Mr  Madhu
 Limaye  only  stated  the  fat
 that  an  enquiry  has  been
 pending  against  him,  that  he  has  not
 been  cleared  so  far  The  second
 point  that  I  want  to  submit  1s
 this—this  point  was  not  settled  <o
 far,  as  1  understand  it—whe-
 ther  a  Chief  Minister  1s  also  consider-
 ed  to  be  an  exalted  person  or  not?
 If  he  was  not  an  exalted  person  at
 that  time  and  if  he  has  now  been
 elevated  to  the  exalted  position  that
 elevation  cannot  clear  him  of  the
 charges  Therefore  AL  anvbodvy  now
 refers  to  them  then  he  15  perfectly
 in  order  and  nobody  should  take  any
 objecuion

 a  मयु  सिमटे  मैं  एक  चरे  से  खडा  हुआ  हू?
 MR  DEPUTY-SPEAKER  I  will

 come  to  you  after  Shri  Shenoy  1s
 called  ः

 SHRI  P  R  SHENOY  (Udipi)  Mr
 Deputy  Speaker  Sir  I  do  not  very
 much  worried  about  the  outcome  of
 your  ruling

 MR  DEPUTY-SPEAKER
 not  given  my  ruling

 SHRI  P  R  SHENOY  I  say  T  am
 not  worried  about  the  outcome  of  the
 ruling  that  vou  are  going  to  give

 MR  DEPUTY-SPEAKER  Why  do
 \ou  antiripate  my  ruling?

 SHRI  P  R  SHENOY  Whether  you
 give  this  way  or  that  way,  ¥  will  not
 be  affected  But  the  ruling  that  you
 are  going  to  give  1s  verv  important
 I  want  to  submit  only  one  point  for

 I  have

 Salt  (Asndt.)  BI

 your  serious  consideration  You  were
 kand  enough  to  give  your  own  ax-
 ample.  That  1s  the  example  of  a
 Deputy-Speaker  who  is  »  person
 in  high  authority  ‘You  said  that  per-
 haps  you  could  not  claim  the  right
 of  exemption  from  refiecting  upon
 your  conduct  when  you  were  not  dis-
 charging  the  duties  of  Deputy-
 Speaker  Perhaps,  you  were  not
 right,  Mr  Deputy-Speaker  I  shall
 illustrate  that  by  giving  another  ex-
 ample  Take  the  example  of  the
 Supreme  Court  Judge  Can  we  reflect
 upon  the  conduct  of  a  supreme  court
 judge  when  he  1s  not  discharging  Ins
 duty?

 MR  DEPUTY-SPEAKER  Mr
 Shenoy,  you  are  arguing  on  8  wrong
 angle  altogether  I  was  trving  to  make
 a  distinction  from  the  beginzing
 When  an  incumbent  in  the  office  15
 discharging  his  duties  of  that  office
 that  15  a  different  question  But  as
 a  private  citizen  whether

 SHRI  P  R  SHENOY  I  am  saying
 the  same  thing  That  15  for  my
 future  guidance

 SHRI  VASANT  SATHE  Can  we
 say  that  the  Supreme  Court  judge  1s
 a  smuggler?

 SHRI  P  R  SHENOY  Suppose
 the  Supreme  Court  judge  indulges  in
 smugehne  Suppose  he  smuggle,  “ome
 thing  this  «evening  Can  we  reflect
 upon  his  conduct  in  this  House?  That
 15  what  I  want  to  know’  If  you  give
 the  ruling  saying  that  we  can  com-
 ment  upon  or  reflect  upon  the  con-
 duct  of  the  Supreme  Court  judge
 when  he  1s  not  discharging  his  duties
 of  course  we  will  have  got  better
 mght  I  want  this  House  not  to  com-
 ment  upon  the  conduct  of  the  judges
 also

 बो  मधु  लिये  उपाध्यक्ष  महोदय

 SHRI  NARSINGH  NARAIN  PAN-
 DEY  How  many  times  you  can
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 stand  up  while  other  members  are
 deprived  of  their  chance?

 आओ  मनु  लिमये  मैं  इन  को  अनुमति  से
 ओन  रहा  ह,  आप  को  अनुमान  मै  नही  ।

 SHRI  PILOO  MODY:  How  many
 times  you  have  interrupted?

 SHRI  NARSINGH  NARAIN  PAN-
 DEY:  You  can  fix  the  trme.  Other-~
 wise  how  can  we  proceed  with  the
 businiss  of  the  House?

 MR.  DEPUTY-SPEAKER:  Mr.
 Mody,  there  1s  only  one  way  of  doing
 this.  I  can  do  that  only  with  the
 cooperation  uf  the  Members.  I  was
 half  way  through  giving  my  ruling.
 But,  the  Memb  rs  make  2  fervent
 appeal  that  1  have  to  withheld  my
 ruling  until  I  hear  them.  That  1s
 because  ॥  1  an  oimportant  =  ruling.
 And  I  deferred  to  the  wishes  of  the
 Members.

 SHRI  DINFN  BHATTACHARYYA:
 You  are  influenced  by  them....

 MR  DEPUTY-SPEAKER:  I  am
 listenng  to  him  also,  and  nat  only  to
 them  Su,  he  cannot  throw  that  on
 my  face  Now,  this  is  a_  reflection
 on  the  chair....

 SHRI  DINEN  BHATTACHARYYA:
 I  am  not  casting  any  reflection... .

 SHRI  PILOO  MODY:  But  the
 Minister  cumes  and  whispers  some-
 thing  in  your  ears,  which  we  cannot
 hear.

 MR.  DEPUTY-SPEAKER:  He  can
 also  come  and  make  submissions.

 SHR1  PILOO  MODY-
 come  and  whisper.
 open,

 I  do  not
 I  live  in  the

 MR.  DEPUTY-SPEAKER:  So,  this
 is  the  position.  1  have  deferred  to
 the  wishes  of  Members.  But  even
 then,  there  should  be  an  end  to  it,
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 We  cannét  go  on  interminably  in  this
 way.  When  I  see  so  many  Members
 get  up,  then  it  becomes  difficult  for
 me.  Either  I  become  stronz  and  deny
 them  of  the  right....

 SHRI  K.  P,  UNNIKRISHNAN
 (Badagara):  That  is  why  we  say

 that  no  ruling  is  called  for.

 MR.  DEPUTY-SPEAKER:  This  is
 the  difficulty.  On  an  important  issue
 like  this,  I  do  not  want  anybody  to
 have  the  feeling  that  he  is  being
 suppressed,  but  even  so,  there  should
 be  an  end  to  it.  I  would  request  the
 Members  to  put  an  end  to  this.  Let
 us  hear  Shri  Madhu  Limaye  because
 he  is  the  person  involved.  I  would
 make  one  request  to  hon  Meibers
 1  see  Shri  Stephen  raising  his
 hands

 SHRI  C.  M.  STEPHEN:  It  was  I
 who  had  pleaded  that  all  sides  might
 be  heard.

 MR.  DEPUTY-SPEAKER:  I  am  in
 the  hands  of  the  House.  This  is  im-
 portant  As  I  said.  on  a  matter  like
 this,  उ  would  not  like  to  hustle  the
 House.  If  the  Members  think  that  it
 is  so  important  that  they  must  talk
 about  अ  fully.  it  1s  for  the  House  to
 decide,  and  it  is  not  for  me  to  decide.
 But  I  hear  on  one  side,  ‘Let  us  put
 an  end  to  this,  because  to  have  had
 enough  discussion’,  and  on  the  other
 side  ‘This  may  go  on’.  That  cannot  be.
 Hon.  Members  cannot  have  the  cake
 and  eat  it  too.  Some  decision  has
 to  be  taken.

 Because  the  whole  discussion
 arose  from  certain  things  said  by  Shri
 Madhu  Limaye  and  the  whole  process
 wus  started  by  that.  and  the  hon.
 Minister  also  has  given  quite  an
 elaborate  reply,  it  has  gone  on  the
 record,  it  is  only  fair  to  hear  Shri
 Madhu  Limaye  towards  the  end,
 before  1  conclude  this... .  (Interrup-
 tions)  why  this  running  commentary?
 I  see  Shri  Stephen  getting  up.  He  is
 an  important  Member  of  the  House
 and  I  know  that  whenever  he  gets
 up  to  speak....
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 SOME  HON.
 MEMBERS:

 We  ‘are
 all  important,
 “MR.  DEPUTY-SPEAKER:  All
 right,  everybody  is  important,

 SHRI  A.  K.  M.  ISHAQUE  (Basir-
 chat):  Even  Shri  Piloo  Mody.

 MR,  DEPUTY-SPEAKER:  Yes,  of
 ‘course,  Can  he  deny  that?  Can  he
 deny  the  fact?  We  cannot  deny  the
 fact  that  Shri  Piloo  Mody  does  make
 contribution  to  this  House  and  he
 does  add  to  the  liveliness  of  the
 House,  although  sometimes  he  goes
 beyond  his  limits,  and  so  does  Shri
 Ishaque.  Nobody  can  deny  this

 SHRI  PILOO  MODY:  Why  do
 you  censure  me.  while  talking  to  him?
 You  can  censure  me  directly.

 MR.  DEPUTY-SPEAKER:  Will
 hon,  Members  put  a  limit  now?  I
 shall  hear  Shri  Madhu  Limaye,  and

 I  shall  hear  Shri  Stephen....

 ‘SHRI  8.  ४.  NAIK:  Myself  also...

 MR.  DEPUTY-SPEAKER:  Shri
 Naik  has  spoken  so  many  times.  Why
 should  he  get  up  again?  (Interrup-
 tions).  If  this  kind  of  thing  goes  on,
 then  it  cannot  be  done.  I  shall  hear
 two  from  the  Opposition  and  two  from
 the  Congress  and  then  it  should  be

 _over.,

 SHRI  P.  G.  MAVALANKAR
 -(Ahmedabad):  |  have  been  getting
 up  so  many  times....

 SHRI  JAGANNATHRAO
 I  had  tabled  a  cali-attention  on  this.

 MR.  DEPUTY-SPEAKER:  I  would
 ‘yequest  Shri  Joshi  to  co-operate.  It
 cannot  go  on  in  this  way.  We  have
 got  toa  fix  come  time-limit.  Even
 then,  I  think  that  three  from  each

 -side  should be  sufficient....

 SHRI  DINEN  BHATTACHARYYA:
 -Please  allow  others  also.

 i JOSHI:
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 MR.  DEPUTY-|  SPEAKER:  Then,  I

 shall  allow  -everybody.:  Let  hon.
 Members  decide,

 SHRI  DINEN.  BHATTACHARYYA:
 Yes,  let  it  be  free  for  all.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER  (Ausgram):  -The-  Opposition
 parties  also  should  have  a  chance.

 MR.  DEPUTY-SPEAKER:  I  would
 like  to  ask  the  House  whether  we
 should  fix  some  limit  to  this  discus-
 sion  or  not.

 SOME  HON.  MEMBERS:  Yes,  Sir.

 MR.  DEPUTY-SPEAKER:  Ther
 we  have  got  to  do  something.  Either
 we  fix  a  limit  of  time  or  we  fix  a
 limit  of  number  of  speakers.  |  think
 time  is  important,

 AN  HON.  MEMBER:  Time.

 MR.  DEPUTY-SPEAKER:  How
 much?  Should  we  take  one  hour?

 SHRI  A.  K.  M.  ISHAQUE:  Five
 minutes  to  each  member.

 MR.  DEPUTY-SPEAKER:  Yes,
 What  is  the  time?

 SHRI  8.  V.  NAIK:  0फ४  hour.
 Twelve  members  will  be  able  to  speak
 and  there  are  plenty  of  members
 wishing  to  speak.

 MR.  DEPUTY-SPEAKER:  I  will
 be  on  the  generous  side.  Let  us  take
 one  hour.  Let  me  make  it  clear  that
 we  take  one  hour  and  finish  with  it.
 I  would  like  hon.  Members  to  really
 honour  honourably  this  commitment.

 AN  HON.  MEMBER:
 minutes.

 Of  five

 MR.  DEPUTY-SPEAKER:  How
 it  is  4.25.  We  shall  conclude  this  by
 5.25.  It  will  conclude  with  wha!-
 ever  I  say  at  that  time,
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 झमका  Madhu  Limaye—There  is  a
 giggestion,  which  I  think  is  very
 Yegitimate.  The  whole  thing  had
 ‘started  with  Shri  Madhu  Limaye.
 Why  should  it  not  be  wound  up  with
 Shri  Madhu  Limaye?  Therefore,  he
 should  be  the  last.  I  think  Shri
 Madhu  Limaye  should  speak  last  (n-
 terruptions),

 SHRI  A.  K  M.  ISHAQUE:  This
 is  neither  a  Bill  nor  a  Motion,  Why
 should  he  have’  the  privilege  of
 winding  it  up?

 MR.  DEPUTY-SPEAKER:  If  Shri
 Madhu  Limaye  agrees,  he  will  speak
 lest.

 SHRI  B.  V.  NAIK:  Last  but  one,
 because  I  raised  this  point  of  order
 I  would  hke  to  have  the  last  word

 SHRI  PILOO  MODY:  I  want  to
 ‘know  from  whose  time  you  are  going
 to  deduct  these  two  minutes,

 MR.  DEPUTY-SPEAKER-  Mr
 Naik,  you  are  very  wrong  because  the
 point  you  raised  was  disposed  of  (In-
 terruptions).

 SHRI  छ  दर  NAIK:
 disposed  of.

 It  has  not  been

 SHRI  A.  K  M.  ISHAQUE:  That
 has  no  relevance  because  whoever  may
 raise  a  point  of  ordcr  cannot  have
 the  right  of  reply.  It  is  not  like  in-
 troducing  a  Bill  or  a  Motion  where
 the  right  of  reply  is  there.

 MR.  DEPUTY-SPEAKER:  Kindly
 sit  down  We  are  wasting
 time.  I  do  not  understand  why  the
 House  cannot  even  decide  about  this.
 Shri  Naik  and  Shri  Madhu  Limave,
 whatever  be  the  time  will  be  the  last
 Two  speakers.  Do  not  quarre]  about
 that  any  more.

 Shri  Mavalankar.

 PROF,  MADHU  DANDAVATE:  You
 speak  last  and  give  the  ruling.

 a.
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 SHRI  P.  ७८.  MAVALANKAR:  I
 am  grateful  to  you  for  giving  me
 this  opportunity.  I  am  glad  that  this
 House  after  many  months  has,  for  the
 first  time,  been  discussing  a  serious
 que‘tion  of  constitutiona]  importance
 and  import.  I  wish  that  the  House,
 particularly  those  on  the  other  side,
 are  a  little  more  quiet  and  dignified
 in  listening  to  various  speakers  and
 their  points  of  view.

 Now,  you  asked  many  of  us  in  this
 House  in  the  midst  of  your  ruling  to
 explain  our  points  of  view.

 MR.  DEPUTY-SPEAKER:  I  did
 not  ask.  You  wanted.

 SHRI  P.  G.  MAVALANKAR:  In
 the  middle  of  your  ruling.

 MR.  DEPUTY-SPEAKER:
 succumbed  to  your  request,
 asked.

 I  just
 I  never

 SHRI  P.  G.  MAVALANKAR:
 Rule  352  of  the  Rules  of  Procedure
 and  Conduct  of  Business  is  very  clear
 because  it  says  that  ,a  member  shall
 not  reflect  upon  the  conduct  of  persons
 in  high  authority  unless  the  discussion
 is  based  on  के  subttantive  motion
 drawn  in  proper  terms.  You  very
 rightly  suggested  that  the  President,
 the  Speaker,  the  Deputy-Speaker  and
 Judges  are  the  only  persons  under  the
 Constitution  who  are  persons  in  high
 authority  and  not  others,

 MR.  DEPUTY-SPEAKER:  I  did
 not  say  that.  The  Constitution  is
 there.

 SHRI  P  G  MAVALANKAR:  The
 Constitution  is  slient  on  other  people
 It  only  mentions  the  President,  the
 Speaker  and  the  Deputy-Speaker
 and  the  Judges,  if  they  wanted  to
 include  the  Governors,  the  constitu-
 tion-makers  would  have  as  well  in-
 cluded  the  Governors  in  that  category
 but  they  have  not.  That  is  my  first
 point,
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 Secondly,  you  will  find  that  so  far

 as  the  Speakers  in  the  past  and  the
 present  Speaker  are  concerned,  1  do
 not  think  they  have  given  any  ruling,
 or  there  is  any  precedent  to  show
 that  अ,  Ye  persons  holding  high
 offices  of  public  importance.—-are
 persons  of  high  authority.  There
 fore,  we  have  to  be  very  careful  in
 extending  this  difinition  and  scope  of
 the  word  “persons  of  high  authority.”

 The  difficulty  is  that  various  Gov-
 erors  in  the  States  today  who  are
 appointed  are  more  or  less  party
 people.  They  are  party  politicians,

 MR..  DEPUTY-SPEAKER:  Now,
 why  go  into  all  this?

 SHRI  P.  G.  MAVALANKAR:
 not  mentioning  any  name.

 MR.  DEPUTY-SPEAKER:  No.
 SHRI  P.  G.  MAVALANKAR:  I  am

 not  referring  to  Shri  Sukhadia  at  all.
 I  do  not  know  about  the  case  at  all.
 Iam  speaking  absolutely  consitiu-
 tionally  and  academically.  I  am
 suggesting  that  persons  who  are
 members  of  a  political  party,  and
 particularly  the  Congress  party  for
 years  together,  havc  been  appointed
 Governors  of  various  States.  Only
 a  couple  of  weeks  back,  we  had  the
 news  item  repeatedly  that  the  Gov-
 ernor  of  Tami!  Nadu  took  active  part
 in—

 Iam

 MR.  DEPUTY-SPEAKER:  Let  us
 not  -widen  the  question.  Confire  to
 this  only,  (Interruptions)  You  are
 widening  it.  (Interruptions)  Order
 please,

 SHRI  P.  G.  MAVALANKAR:  I  am
 not  casting  any  aspersion.  I  am  only
 suggesting  that  because  of  the  fact
 that  many  Governors  happen  to  be
 ex-party  men,  and  particularly  ex-
 Congress  party  men,  even  when  they
 are  Governors  they  are  not  perform-
 ing  any  duty  as  Governor,  and  that
 is  why  I  illustrated  the  example  of

 “AUGUST:  2  1073.  Gentred.  Bagiees,
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 the  Governor  of  Tamil,  Nadu  ie  आ
 the  capital  ofthis  country  for  mone  |
 than  three  days  continuously  took
 part.  in  the  Congress  party.  affairs of  ©
 Gujarat.  Therefore,  if  that  particuler
 case  is  referred  to  in  the  House,  would
 it  come  inthe  way  of  the  constiteional
 duties  of  Governors?

 As  far  ag  I  understand,  the  Con-
 stitution  of  India  and  the  rules  of
 procedure  are  made  in  order  that
 these  important  people  in  high  autho-
 rity,  while  performing  certain  func-
 tions  of  the  State,  important  functions
 concerning  the  public  duties  and
 public  significance,  should  not  be  in-
 terfered  with.  And  that  is  why  the
 provision  is  given.  That  does  not
 mean  that  they  should  be  given  full
 liberty  to  do  whatever  they  like.

 Therefore,  I  suggest  that  in  order  to
 ensure  free  criticism,  fair  criticism,
 and  charitabie  critisism  of  all  people
 on  all  issues  affecting  matters  of
 public  importance  in  this  country,  we
 should  see  to  it  that  the  Governors
 and  other  people  holding  such  public
 offices  who  are  not  mentioned  in  the
 Constitution  shall  not  be  included  in
 that  so  as  to  make  them  immune  from
 criticism.

 One  last  point.  The  point  is,  if  a
 particular  Governor  does  something
 or  any  other  person  holding  a  public
 office  does  something  which  is  a
 declared  part  of  his  constitutional
 duties,  then  I  can  undersf%and  that  they
 may  not  be  discussed  here  because
 that  would  be  coming  in  the  way  of
 constitutional  functioning.  But  there
 can  be  many  occasions  when,  as  you
 have  rightly  said,  as  D:puty-Speaker
 you  might  sav  something  outside
 which  has  nothing  to  do  with  the
 office  of  Denuty-Speaker  and  similarly

 a  Governor  does  something,  which
 has  nothing  tn  do  whatanever  either
 in  letter  or  spirit  with  the  high  office
 of  the  Governor;  then  I  do  not  un-
 derstand  how  on  earth  can  _  this
 House  be  denied  the  right  to  refer  to
 their  conduct,  just  as  the  news-
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 pepers  do  it  people  outside  do  it,
 professors  write,  columnists  write  and
 everybody  writes.  This  is  part  and
 parcel  of  the  democratic  freedom  and
 democratic  right  of  consent,  criticism
 and  dissent.  If  that  is  denied,  then
 I  am  afraid  we  shall  have  departed
 from  a  very  important  constitutional

 SHRI  €  M.  STEPHEN:  Sir,  you
 have  formulated  two  propositions  for
 consideration.  One  is  whether  a
 Governor  js  a  person  in  high  autho-
 rity.  Secondly,  assuming  that  the
 Governor  is  a  person  in  high  autho-
 rity,  whether  his  conduct  otherwise
 than  as  a  Governor  is  protected  by
 this  provision.  These  are  the  two
 propositions  you  put  forth.

 With  regard  to  the  frst  proposition,
 I  do  not  have  much  to  say,  because  it
 is  really  a  matter  of  judgment  for
 the  Speaker  whether  he  is  a  person
 with  respect  to  whom  you  have  got
 the  rule  that  a  substantive  motion
 must  come  in.  अ  want  only  to  ninke
 one  observation,

 You  said  that  so  far  the  Speaker
 had  not  categorised  the  Governor  as
 a  protected  person.  Therefore  by
 implication  it  is  suggested  that  he  did
 not  come  under  protection.  The
 moment  Members  of  this  House  rais-
 ed  the  question  that  such  and  such
 person  must  come  under  the  coverage
 of  that  discretionary  part  of  the  pro-
 vision,  you  will  necessarily  have  to
 exercise  your  discretion  and  give  a
 ruling  whether  the  Governor,  for  tnis
 particular  matter,  would  come  under
 the  coverage.  That  the  Speaker  did
 not  have  occasion  so  far  to  categorise
 persons  who  should  be  protected  is
 not  the  argument  to  be  brought  for-
 ward  in  angwer  to  the  question.
 Taking  the  spirit  of  the  whole  thing,
 you  will  have  to  accept  the  Governor
 as  a  person....

 MR.  DEPUTY-SPEAKER:
 not  come  to  that.
 1239  Ls—10
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 SHRI  C.  M.  STEPHEN:  You  will
 have  to  consider  this  matter,
 Merely  because  the  Speaker  has  not
 so  far  categorised  that  is  not  the
 argument.  You  will  have  to  exercise
 discretion  taking  into  consideration
 the  question  whether  he  is  a  person
 to  be  kept  above  controversy.  If  he
 is  a  person  to  be  kept  above  contro-
 versy,  he  must  be  given  protection.
 If  this  is  the  consideration  Governor
 does  come  under  the  category,

 SHR]  SHYAMNANDAN  MISHRA:
 May  I  seek  ५  clarification  from  him?
 Under  the  Presidents  rule  the  Gov-
 ernor  acts  as  the  Chief  Executive  and
 he  is  accountable  to  Parliament
 What  are  we  to  do  about  it  in  that
 conditjon?

 SHRI  lon  श.  STEPHEN:  The  Pre-
 sident  exercises  certain  functions
 under  his  constitutional  authority  but
 he  is  not  brought  in  for  criticism.
 The  same  principle  must  apply  to
 the  Governor.  His  actions  must  be
 criticised  as  administrative  actions,
 not  otherwise.  Reflections  could  not
 be  cost  on  him.

 Secondly  the  words  are  “Reflect
 upon  the  conduct  of  person  in  high
 authority.”  Where  is  the  emphasis
 put—on  conduct  in  high  authority  or
 on  persons  in  high  authority?  Two
 concepts  are  possible.  Conduct  ir
 the  exercise  of  his  function  as  a  per-
 not  necessarily  in  the  exercise  of  his
 concept.  The  conduct  of  the  person
 not  necessarily  in  the  exercise  of  his
 functions  as  a  person  of  high  autho-
 rity,  otherwise  as  a  human  bing
 without  reference  to  the  positron
 occupied  is  another  concept.

 MR.  DEPUTY-SPEAKER:  That  is
 when  occupying  that  position.  What
 about  when  he  was  not  occupying  the
 position?

 SHRI  ए.  M.  STEPHEN:  There  are
 three  classifications:  when  not  occupy-
 ing  the  position  and  when  occupying
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 the  position,  With  respect  tu  the
 second  classification  two  classes  of
 things  are  possible.  Firstly  jin  the
 exercise  of  his  function  as  a  Gover-
 nor  or  a  President  and  secondly  as  a
 human  being  when  occupying  that
 position,  not  necessarily  in  the  exer-
 cise  of  his  function,  If  that  argument
 3s  “The  conduct  in  the  exercise  uf
 his  functions”  it  would  follow  that
 «ny  sort  of  allegations  against  that
 person  can  be  brought  on  the  ‘oor  of
 the  House,  anything  done  dwiing  the
 period  he  has  occupied  that  office  that
 would  not  give  him  protection.  The
 spirit  of  this  is  that  the  person  must
 be  kept  above  controversy  and  muust
 not  be  drawn  to  the  floor  of  the
 House.  That  is  the  spjrit.  प  would
 draw  your  attention  to  the  article  361
 and  the  sub-clauses  thereunder.  It  i>
 not  that  it  would  apply  here  Pari
 passu  but  J  want  you  to  see  the  spirit
 of  it.  Sub-clause  2  refers  to  Crimina!
 proceedings.  I  am  not  speakyng  about
 the  criminal  proceedings  here,  but  I
 want  you  to  look  to  the  spirit  of  the
 article  361  which  says: —

 “No  criminal  proceedingg  what-
 soever  shall  be  instituted  or  con-
 tinued.  against  the  President,  or  the
 Governor  of  a  State,  in  any  court
 during  his  term  of  office.

 Customs,  Gold  (Control)  &  AUGUST  2,  1973  Central  Emctses  ond  aga
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 Tt  is  the  non~contreversial  immunity
 of  a  person  when  he  js  occupying  the
 very  high  office,

 Even  if  he  hes  committed  a  crime
 whether  during  office  or  before  office,
 no  criminal  proceedings  or  no  91280
 or  no  civil  proceedings  can  take  piace
 for  the  period  he  js  remaining  in
 office,  That  is  the  spirit  of  the  whole
 Constitution.  This  rule  must  be  आन
 terpreted  against  tha  background  and
 spirit  of  the  Constitution  which  is  so
 clearly  permeating  this  provision.  If
 we  accept  the  other  interpretation,  it
 would  lead  to  an  absurd  position.
 Suppose  the  emphasjs  is  on  the  con-
 duct  and  it  is  the  conduct  of  the
 person  during  the  tenure  that  .s  pro-
 tected,  then  even  after  he  goes  out
 of  the  office  and  vacated  the  office,
 his  conduct  cannot  be  attacked.  Even
 if  he  has  gone  out,  his  conduct  cannot
 be  challenged.  That  will  be  the
 absurd  position,  A  substantive  imo-
 tion  against  the  person  will  not  le
 and  his  conduct  cannot  be  questioned
 even  after  he  vacates  the  office,  if  it
 is  the  conduct  that  is  given  pretectian.
 My  submission  is,  the  conduct  js  not
 given  protection  ;it  is  the  person
 during  the  period  of  office  who  as
 given  protection,  because  Supreme
 Court  Judges,  President,  etc.,  must  be
 given  protection  and  being  not  able
 to  defend  themselves,  they  must  not

 be  attacked  on  the  floor  of  the  House
 ex-parte.,  They  must  not  be  made  the
 subject-matter  of  any  controversy
 Once  that  controversy  comez  in,  the
 veil  of  sacredness  is  removed  andthe
 moral  authority  they  are  supposed  .to
 exercise  on  the  mind  of  the  populatien
 will  be  thrown  to  pieces,  and  that
 office  will  not  have  the  sanctity  and
 authority  it  should  have.  Therefore
 while  interpreting  this,  provision,  the
 emphasis  must  not  ke  an  ‘conduct’ pat
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 आओ  लगाव  शब  जोशी  जिम  विषय

 पर  म  बाबा  फर  रहें  हैं  उसके  दो  पहलू

 अहुत  महेत्वर्ण  हैं  कि  राज्यपाल  मा  रा  ट्रपति

 या  सर्वोच्च  स्पा यान  sg  को  स्तायाधीश जो  fe

 बहा  महत्वपूर्ण  पदो  पर  होने  हैं,  उनके  आचरण

 के  बारे  मे  हम  चबा  कर  मसकने  हैं  था  नहीं  कर

 सकते  है  सजे  वारे  भ  बास 7  ह  मिनट  न

 की  धारा  361  स्पष्ट  रै  लि  जाने  शार्येशाणण

 मे  से  जो  कुछ  ar  करने  है,  उनके  विपक्ष  मे
 किसी भी  न्यायालय  मे  आयसी नदी  चढाई

 जा  सकती  है  1  उसके  अलावा  बे  ज'  गछ
 औ  करेंगे उसके  लिए  बे  जरुर  जिम्मेदार मने

 जायेगे।  सुप्रीम  कोर्ट  का  कोई  जज  अगर  अपनी

 पत्नी  का  गना  घोट  देना  है  नो  मह  नहीं  हो

 सकना  है  कि  उसकी  माफी  हो  जाए  या  कोई

 गवर्नर  अपनी  गाडी  के  नीचे  किसी  आदमी

 कोसा  कर  मार  देना  रेतो  गर्वनर  को  कोई  सभा

 नहीं  भिड़ेगी  -  यह  हो  नहीं  सकता  है  ।

 इम  वास्ते  आवंटन  361  को  ठीक  मे  पड़ना
 चाहिए 1

 ी  शनि  भाव:  कोई  भी  गर्वनर,

 पागल  गर्वनर  भी  गाढ़ी  नहीं  चलाएगा

 मारने  का  सवाल  कहा  से  पैदा  होना  है  t

 औ  जगभओआथ  राव  जोशी  :  एक  विशिष्ट

 राज्यपाल  का  सम्बन्ध  एक  विशिष्ट  केम  के

 अन्दर  हुआ  t  अब  सवाल  पैदा  होता  है  कि

 उसका  जिक्र  यहा  पर  करें  या  न  करें  मैंने

 स्वय  व्यानाक्र्ण के  प्रस्ताव  के  रूप  में  इस

 विष्  को  यहां  उठाया था।  इस  आते  मैं

 इसके  बारे  भे  सारी  जानकारी  रखता  हू  1

 उसके  अन्दर  इस  अनत  मैं  जाना  नहीं  चाहता

 हू
 1

 किसी  सवाल  यह  है  कि  इसके  विषय  में

 अभी  भी  जाच  पूरी  नही  हुई  है  भौर  जाच  पूरी

 Salt  (Amdt,)  Bill

 हो  करके  जब  तक  उनका  चरित्र  बिल्कुल

 शुद्ध  और  दूध  जैसा  बल  है,  यह  सिद्ध  नहीं

 हो  जाता  तब  तक  ऐसे  व्यक्ति  को  सावे

 जनक  जीवन  मे  किमी  भो  जने  स्थान  पर

 रखना  उचित  नहीं  कहा  जा  सकना  है  1

 किन्त यून।+ उस नाग उन  उस  नात  प  or-  &  जबकि

 काई  आदमी  स्टेन  से  1  है

 Mit  DEPUTY-SPEAKER  That  15
 a  different  question  Whether  a  man
 should  be  appointed  to  the  office  or
 not  is  a  different  question  which  has
 nothing  to  do  with  this,

 आआ  जगह  शव  जोशी: इसी  लीग  नो
 यहा  यह  आया  है।  यह्  जाच  पूरी  नहीं  हई
 है  ।  बार-बार  हमने  सवाल  क्या  है  इसके

 बारे  मे  और  बार-बायटिक उत्तर  मिला  2  वि

 अभी  जाच  चान ूहै  अभी  जाच  चाल  है  t

 वह  इसी  लिए  आया  कि  जो  माना  पकडा  ग्या.

 MR.  DEPUTY-SPEAKER:  No,  it
 has  nothing  to  do  with  this  We  are
 discussing  whether  reference  should
 be  made  or  not,  not  whether  it  is
 right  or  wrong  to  appoint  a  particu-
 lar  person,  which  is  a  different  ques-
 tion

 भी  अय साथ  राव  जोशी:  उनके  वारे

 मे  जो  भी  यहा  पर  हम  लोगो  ने  आपत्तियां

 उठाई  थी  उनके  बारे  मे  पूरी  नकारी  मिल

 कर  वह  साबित  नही  हो  जाता  है  कि  उनका
 चरित  शुद्ध  है,  दूध  को  तरह  बल  है  ब

 सक  इस  पर  चर्चा  तो  होगी  ही  7  अभी  सक

 भी  जाब  पूरी  नही  हुई  है  उसके  सम्बन्ध  में
 जो  मुख्य  स्त्री  उस  समय  थे  जबकि  सोने  का

 सारा  पड़ बड  घोटाला  हुआ  था।  जिम  आदमी

 कके  सगा  पर्दा  गया  था  उस  आदमी  के  सोने

 से  जब  तोला  गया  तो  उन्होंने  ह्बयं  यह  बताया
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 [शी  जगनाथ राव  जोग]

 कि  मेरा  सोना  ज्यादा  था  और  सोना  होना

 गया  कम,  क्च  हुआ  सोना  गया  कहां?

 गह  सब  गडबड  जब  हुई  यो  ene
 MR  DEPUTY-SPEAKER’  We  can-

 not  enter  into  a  discussion  of  some-
 thing  which  1s  within  the  purview  0
 the  court  ः

 भी  जगमाया  राव  जोशी: जब  तक

 सारी  जाच  पूरी  नहीं  हो  जाती  है  और  जान-

 कारी  पूरी  नही  आ  जाती  है  मुझे  लगता  है  कि

 नब  तक  उसके  वारे  मरेक्रेम  आना  बिल्कुल
 स्वाभाविक है  अनि वा यें ै  ।  मै  समझता  ड
 कि  सोनी  स्त्री  का  शद्ध  रखने  की

 इष्टि से  भी  क्सी  उच्च  स्थान  पर  किसीका का

 आप  नियुक्त  उसने  है  मैक्सी  का  उब  स्थान
 को  द.:11 2: ब  हाने  के  लिए  आप  उसका  देन

 है  तो  यह  देखना  वहाँ  आवश्यक  है  दि  उके

 खिनाफकोई आरोप  ना  नहीं  a  और  अगर  है
 ता  उनकी  चचा  यहा  हाना  अनिवार्य  होगा,

 इतना  हटी  मुझे  कहना  ह  1

 SHRI  8  #  SHUKLA  (Bahraich)
 Mr  Deputy-Speaker,  |  shal:  try  to  be
 very  objective  in  my  submission  un
 hindered  by  anv  party  consideration
 or  personal  consideration  Let  us
 first  see  why  this  limitation  has  been
 placed  on  a  reference  being  made

 SHRI  KRISHNA  CHANDRA  HAL-
 DER  Sir,  on  a  point  of  order
 There  is  no  quorum  in  the  House

 MR  DEPUTY-SPEAKER  The
 hon  Member  may  resume  his  seat
 There  1s  no  quorum  Let  the  bell  be
 rung  Now  there  is  quorum  He
 may  continue  his  speech.

 SHRI  B  R,  SHUKLA:  Let  us  go
 to  the  root  of  the  matter  why  certain
 limitations  have  been  placed  on  the

 Salt  (Amdt)  Bill

 right  of  member  to  make  a  reference
 to  or  @iscugs  the  conduct  of  certain
 persons  On  the  one  hand,  this  Par-
 lament  being  supreme  and  sovereign
 it  has  the  unfettered  right  to  discuss
 any  mafter  and  the  Members  of  Par-
 hament  have  got  freedom  of  speech
 and  for  anything  expressed  in  this
 House  8  member  1s  not  liable  either
 in  a  civil  court  or  in  a  criminal  court
 But  on  the  exercise  of  this  unfettered
 sight  of  expression  certain  limitations
 have  been  thought  fit  to  Le  placed
 Certain  lumytations  are  contained  1
 the  Constitution  itself  For  cxample
 there  1s  a  limitation  on  the  nght  of
 discussing  the  conduct  of  the  Judgc
 of  the  Supreme  Court  and  the  High
 Courts  the  President  of  India,  the
 Speaker  and  the  Deputy-Speaker
 There  are  also  other  perrons  whox
 conduct  cannot  be  discussel  except  11
 a  ceitain  specified  manner  Even  a:
 ordinary  citizen  cannot  be  the  subjec
 of  derogatory  remarks  by  an  hon
 Member  unless  a  previots  notice  ha
 been  given  to  the  Speaker  for  such
 dyscussion  so  that  the  Muinistcr  con
 cerned  may  have  an  opprrtunitv  fo
 investigation  and  making  a  sustabl
 reply  So  even  an  ordinary  citizen  14
 protected  from  the  attack  of  deroga
 torv  remarks  by  the  hon  Members  c
 this  House

 Now  a  special  procedure  ha,  bec
 dad  down  for  making  any  refercnc
 aguinst  certain  persons  om  hi
 authority  The  question  arises  as  {
 who  ate  those  pergons  in  high  auth:
 uty  and  why  this  special  procedur
 has  been  inseited  in  the  Rules  Fo
 example  the  Members  of  the  Public
 Seivice  Commission,  the  Members  at
 the  Election  Commission,  the  Com
 ptrolilr  and  Auditor  General,  etc
 have  got  statutory  powe.s  under  thr
 Constitution  Therefore  it  has  been
 laid  down  for  the  proper  functioning
 of  such  officers  and  for  the  unfettered
 discharge  of  their  duties,  that  the
 Speaker  can,  in  his  discretion,  include
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 even  persons  of  high  authority  who
 have  not  been  specifically  mentioned
 in  the  Constitution  or  elsewhere.

 "That  is  in  your  discretion.

 The  point  is  that  even  their  con-
 ‘duct  can  be  discussed  but  that  can
 be  discussed  only  when  there
 is  a  substantive  motion.  The
 conduct  of  the  Governor  can
 also  ‘be  discussed  in  the  House.
 But  there  has  to  be  a  substantive
 motion.  The  question  1s  whether  his

 weonduct  can  be  referred  10  for  a  cul-
 lateral  purpose  in  an  indirect  manner.
 Because  there  was  no  substantive
 motion  nor  there  was  any  previous
 notice  of  the  same  regarding  the  con-
 duct  of  a  gentleman  called  Mr,  Sukha-
 dia  who  occupies  the  position  of  a
 Governor  which,  certamly,  i,  an  oifice
 of  high  authority,  he  could  have  been
 protected.  The  hon.  Member,  Shri
 Madhu  Limaye,  could  have  becn  pre-
 vented  from  making  a  reference  be-
 cause  there  was  no  substantive  mot.on
 tabled  by  him.  But  what  has  happen-
 ed  is  that  since  his  conduct  had
 already  become  a  subject-matter  of
 reference  in  the  past  proceedings  of
 the  House,  that  could  not  be  prevent-
 ed  Because  his  conduct  had  alieadv
 become  a  matter  of  public  controversy
 in  this  House,  hence  its  reference  or
 repetition  could  not  oe  prevented
 There  15  no  substantive  motion  A
 substantive  motion  was  necessary  at
 the  conduct  had  come  up  for  discus-
 sion  for  the  first  time.  But  in  this
 particular  case,  because  of  the  past
 history,  the  matter  could  be  referred
 to  and  there  is  no  constitutional  or
 statutory  bar  to  the  reference  which
 had  been  made  collaterally  and  in-
 threctly

 SHR;  ७८.  VISWANATHAN:  The
 present  case  is  whether  a  reference
 can  be  made  to  Mr.  Mohan  Lal  Sukha-
 dia  who  is  alleged  to  be  involved  in
 the  Chhoti  Sadri  gold  case.  We  do
 not  want  here  to  discuss  the  conduct
 of  Mr.  Mohan  Lal  Sukhadia,  whether

 Salt  (Amdt.)  Bill

 as  ४  Chief  Minister  or  as  a  Governor,
 It  is  only  a  reference  to  that  case,
 to  which  Mr.  Limaye  made  a  reference
 yesterday,  that  provoked  this  point.
 Now,  you  are  about  to  give  your
 ruling  on  that,

 My  only  contention  is  this.  There
 was  a  discussion  about  that  in  this
 House  in  1966,  1967  and  1970  when
 Mr.  Mohan  Lal  Sukhadia  was  the
 Chief  Minister  of  a  particular  State.
 Now,  when  he  was  promoted  as  the
 Governor,  at  that  time,  the  inquiry
 by  the  Central  Bureau  of  Investiga-
 tion  was  pending

 This  is  what  Mr.  Lamaye  referred
 to  and  it  was  confirmed  by  the  hon.
 Minister  The  hon.  Minister  said  that
 a  criminal  case  js  pending  and  the
 CBI  inquiry  1s  also  pending  So,  it
 means  that  the  C.B,1  inqmry  was  not
 dropped  when  he  was  appointcd  35
 the  Governor  When  the  CBI  can
 conduct  an  inquiry  against  a  person  in
 jugh  authority,  what  15  wiong  at  The
 ferring  to  the  CBI  inquiry  in  Par-
 lament?

 That  is  the  only  contention  I  wunt
 to  make.  When  the  Gme.nmrent  Lous
 asked  its  executive,  ifs  police,  to
 pursue  the  case,  to  conduct  an  in=
 quiry  against  the  Governor,  there  1s
 nothing  that  can  vreclude  or  pro  tit
 the  Parhament  from  inaring  a  vefe-
 rence  to  that  particular  case,  Hence,
 I  request  you  to  allow  Mr.  Madhu
 Limaye  to  make  a  reference  to  that
 particular  case

 ओ  Wo  पो०  मॉ  (हापुड़)  :  उपाध्यक्ष
 महोदय, मै  केवल  शस  बान  सक  सीमित

 रहना  चालना  ह  कि  क्या  गवर्नर  के  जलन  को
 किसी  ऐसे  कार्य  के  सिर.  जो  उन्होंने  अने

 पद  पर  रहो हेर  क्या हो  टीचर्स  क्या
 जा  सकता है,  था  किसी  ऐसे  बाय के
 लिए भी भी  हडिसकस  किया जा  सकना  ह,

 जो  उन्होंने  थायमीन  होने  से  पर्व  किया  हो  ।
 आश्विन  361  के  सब-आर्टिकल  (2)



 ओ  wto  We  सोच]

 और  (3)  से  यह  साक शाहिर हैं कि भाहे हैकि  चाहे
 गजनेर  ने  कोई  कार्य  अपने  पद  पर  रहते

 हए  किया  हो  भर भा  उम  से  पूर्व  किया  हो,
 उन  दौनी  ही  समय के  कार्यो ंके  लिए

 गवर्नेर  के  खिलाफ़  कोई  कार्यवाही  क्रिमिनल
 कोर्टों  नही  हो  सकती  है।  इस  आईपीएल

 मे  इन  दोनो  मे  कोई  फर्क  मही  किया  गया
 yy

 शस में  कहा  गया  है
 “(2)  No  criminal  proceedings

 whatsoever  shal  be  instituted  or
 continued  against  the  President,  or
 the  Governor  of  a  State,  tn  any
 court  during  his  term  of  office”

 इस  मे  गजनेर  दवारा  अपने  कार्य-काल

 के  दौरान  करिये  गये  किसी  कार्य,  प्रौढ़  उम

 से  पूर्व  किये  ग्य  किसी  कार्य  मे  फर्क  नहीं
 फिया  गया है ।  इस  मे  दोनो  ही  समय
 शामिन द  1

 मै  मानता  कि  अदालतों के  मुकाबले
 भेस  सदन  का  स्तर  बहन  ऊचा  है।

 उन  का  एक  लिमिटिड  दायरा  है  इन्टर्ेटेशन
 का,  जब  कि  इस  सदन  का  क्षे  बहत  विमान
 है।  लेकिन इम  व्यवस्था  के  पीछे  केवल
 एक ही  बात  है  कि  अगर  हम  ऊचे  पदो

 मै ंयह  नहीं  कहता कि  संविधान

 गवर्नर या  प्रैफिडेंट को कोई को  कोई  संरक्षण  देता
 है, या  वे  इम्यून  हैं,  या  उन  को  डिस्कस
 नहीं  किया  जा  सकता  है।  यह  हाउस

 बैणिरेंट:  को  भी  सिंगुर  कर  सकता  है।
 इम्पीबेमेंट  का  अस्वीकार  इस  सदन  के

 हाथ  में  है।  मैं  केवल  यह  कहना  चाहता
 हूं  किया  परम्परा  पी  नही  होगी  कि

 बल्ले  स्थितियों

 Saw  (Amat,)  आ

 विशेष  आधार के  गिरफ्त मे  आ  जायें  1
 अभी  कश  गया  हैकि  गवर्नर के  दारा
 अपने  कार्य-काल मे  किये  गये और  उम
 से  पतें  किये  गये  कार्य  म  फके  करना  पड़ेगा।
 संविधान म  ऐसी  कोई  व्यवस्था  नही  है।
 संविधान की  व्यवस्था  यह  है  फि  चाहे  कोई
 कार्य  गवर्नर ने  अपने  टर्म  आफ  आफिस
 मे  कियाहोऔर  गवाई  कोर्ड  कार्य  उस से
 उस से  पटने  किया  हो,  उन  होनी  के  नि
 उम के  खिलाफ  कोई  कार्यवाही  नहीं  हो
 मसकती है  n

 v  hrs

 SHRI  #  N  MUKERJEE  (Calcitta-
 North-East)  Mr  Deputy-Speaker,
 1  am  very  happy  that  you  have  given
 this  House  an  opportunity  of  expres-
 sing  iteelf  on  thig  matter  of  consider-
 able  Constitutional  importance,  But
 I  must  say  however  that  I  was  a
 little  puzzled  by  so  many  things  hav-
 mg  been  suid  in  the  House  in  regard
 to  Mr,  Madhu  Limaye  having  brought
 up  the  question  of  «  Governor  hav-
 ing  et  a  partionlar  poit  क  time  been
 involved  in  «  cide  te  which he  made
 क...  1



 nor  could  not  be  made  here  in  this House  foday.  But,  that  apart,  you
 have  raised  a  more  important  question
 as  to  whether  the  Parliament  should
 be  in  a  position  to  discuss  the  Gover-
 nors  and  other  people  in  authority
 of  a  more  or  less  comparable  nature
 My  feeling  ig  and  I  rather  liked  the
 way  in  which  my  friend  Mr.  Maurya
 put  his  case  that  the  Parliament  has
 the  freedom  to  discuss  almost  every-
 thing  and  everybody  and  even  in  re-
 lation  to  the  President,  the  Parla-
 ment  is  vested  with  the  power  of
 impeaching,  which  means  to  say  that
 if  the  Parliament  ig  so  minded,  it  can
 surely,  i#f  circumstances  are  propiti-
 ous  and  if  the  rules  are  observed,
 bring  forward  a  whole  bunch,  a
 super-bunch  of  accusations  against
 the  President  himself.  In  regard  to
 the  Governor,  however,  there  seems
 to  be  a  lacuna  in  so  far  as  there  being
 no  provision  of  impeachment  of  the
 Governor.  I  remember  quite  dis-
 tinetly  and  you  also  would  certainly
 temember  it  that  in  the  last  Parlia-
 ment  when  the  case  of  the  Governor
 of  West  Bengal  having  dismissed  the
 Ministry  came  up  in  1967,  then  we
 did  bring  up  the  role  of  the  Governor
 in  this  House  because  we  wanted  to
 get  the  President  himself  dismiss  the
 Governor,  The  Governor.  not  being
 removable  by  any  means  other  than
 by  dismissal  by  the  President,  we
 brought  it  up  and  we  could  bring  up
 all  kinds  of  accusations  against  the
 Governor  even  at  a  point  of  time
 when  he  was  in  occupation  of  his
 office.  We  have  perhaps  to  make  a
 distinction  between  a  Judge  of  the
 Supreme  Court  or  of  the  High  Court
 discharging  his  judicial  function  and,
 therefore,  having  a  kind  of  immunity
 from  criticism  even  in  the  Parliament
 in  so  far  as  His  Work  as  Judge  is  ton-

 Salt  (Amat  Bui
 which  it  would  be  incumbent  upon
 the  Parliament  to  discuss.  There-
 fore,  regarding  that  point  in  regard
 to  the  culpability  of  the  Governor  in
 so  far  ag  discussion  in  the  Parliament
 is  concerned, I  fee]  that  the  Parlia-
 ment  does  have  the  right  to  discuss
 his  case,  provided,  of  course,  the  rules
 are  observed  and  whatever  other
 Directions  that  are  thera  and  the  con-
 ventions  of  this  House  are  observed.

 So  far  as  the  present  matter  is  con-
 cerned,  Mr.  Madhu  T.imaye—I  did  not
 hear  him  earHer,  but  28  far  as  I  can
 make  out  referred  to  what  was
 known  as  and  what  the  Minister  said,
 the  property  of  the  House  and,  there-
 fore,  of  the  country,  accusations
 against  a  person  who  later  became  a
 Governor  and  perhaps  still  continues
 as  a  Governor—I  do  not  know.
 (Interruptions).  But  he  has  every
 right  and  I  do  not  see  why  the  time
 of  the  House  should  have  been  wasted
 for  a  whole  day  by  certain  people
 trying  to  prevent  any  reference  to
 the  conduct  of  a  present-day  Gover-
 nor  who  in  his  own  past  and  on  Mr.
 Ganesh’:  own  report,  had  heen  ac-
 cused  of  having  done  certain  things
 and  the  investigations  have  not  been
 completed  So,  are  we  to  be  disarm-
 ed  in  the  Parliament  so  that  a  Gov-
 ernor  merely  because  he  is  a  Gov-
 ernor  and  a  political  appointee  to
 boot,  gets  away  with  it  and  he  5
 exonerated  from  the  charges  which
 continue  to  be  investicated  by  an
 agency  like  the  CBI?  The  Parlia-
 ment  can  mever  accept  a  position
 where  it  is  unable  to  discuss  the  con-
 duct  of  people  in  high  authority
 whose  conduct  is  such  that  even  the
 services  of  an  organization  like  the
 CBI  can  be  requisitioned.

 In  this  case  there  is  no  question  at
 all  of  ‘the  learnet  ergument  put  for-
 ward  by'ce?ttain  peopte  Hike  Mr.  Ste-
 phen,  which  appeared'to me  to  be  ab-
 siltite  peed

 rt  muth
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 ed  and  here  in  this  House  in  the  last
 Parliament  we  did  accuse  the  Gov-
 ernor  of  West  Bengal,  we  did  accuse
 so  tnany  Governors.  That  was  per-
 mitted  by  the  rules  end  conventions
 of  this  House.

 SHRI  KARTIK  ORAON  (Lohar-
 daga):  The  question  is  whether  a
 Governor  can  be  considered  to  enjoy
 an  exalted  position,  to  be  a  person
 of  high  authority....

 MR.  DEPUTY-SPEAKER:  Mr.
 Kartik  Oraon,  that  is  not  the  ques-
 tion.  You  have  not  followed  the  pro-
 ceedings.

 SHRI  KARTIK  ORAON:  No,  Sir,
 I  have  been  following...

 MR.  DEPUTY-SPEAKER:  That
 is  not  the  question.

 SHRI  KARTIK  ORAON:  My  point
 is  this.  Can  the  Governor  be  subject
 of  discussion?  Can  reference  be
 made  against  a  Governor  in  this
 House?  If  I  have  followed  it,  the
 question  is  whether  a  reference  can
 be  made  against  a  Governor  in  this
 House.....

 MR,  DEPUTY-SPEAKER-  Mr
 Kartik  Oraon,  you  were  not  present
 Please  sit  down.  The  whole  question
 is  whether  any  reference  can  be  made
 in  this  debate  to  certain  alleged  in-
 volvement  of  Shri  Mohan  Lal  Sukha-
 dia  at  some  time  in  the  past  before
 he  become  Governor  But  now  that  he
 has  become  a  Governor  can  any  re-
 ference  be  made  to  that  in  this  debate.
 That  is  the  point.

 SHRI  KARTIK  ORAON:  That  15
 what  I  am  coming  to,  Sir.  Rule  352
 of  the  Rules  of  Procedure  says  that
 ‘A  Member  shall  not  make  a  certain
 charge  against  ancther  Member.’  The
 point  that  I  am  bringing  out  is  that
 an  act  done  or  words  spoken  in  this
 House  shal]  not  be  subject  matter
 of  action  in  a  court  of  law.  That  is

 Sait  (Amdt.)  Bill

 respect  of  acts  done  or  words  spoken

 they  do  it  outside,
 states:

 “The  President  or  the  Governor
 shall  not  be  answerable  to  any
 court  for  the  exercise  and  perfor-
 mance  of  the  powers  and  duties  of
 his  office  or  for  any  act  done  or
 purporting to  be  done  by  him  in
 the  exercise  and  performance  of
 those  powers  and  duties.”

 Sub-clause  (2)  says...

 MR.  DEPUTY-SPEAKER:  आ
 those  things  have  been  read  out  by
 many  hon  Members

 SHRI  KARTIK  ORAON:  Gover-
 nor  or  the  President  shall  not  be
 answerable  to  any  court.  No  criminal
 proceedings  shall  be  instituted  against
 them.  That  1s  why  I  say  that  the
 Governor  1s  supposed  to  enjoy  a
 very  high  office  and  position  of  autho-
 rity  and  his  conduct,  or  anything
 done  by  the  Governor,  cannot  he  a
 subject  of  discussion  in  this  House
 No  reference  can  be  made  to  that  50
 long  as  the  Constitution  is  not  amend-
 ed  That  is  what  1  am  pleading

 DEPUTY-SPEAKER:  Mr
 Not  more

 MR
 Bhattacharyya,  be  brief.
 than  five  minutes.

 SHRI  DINEN  BHATTACHARYYA:
 In  this  case,  enough  has  been  discus-
 sed  Here  we  are  so  much  allergic
 in  mentioning  certain  things  which
 were  several  times  discussed.  Even
 the  statement  from  Shri  Ganesh
 shows  that  the  inguiry  is  still  pending
 against  him.  You  know  why  this  is
 pending.  Action  should  have  been
 taken.  Apart  from  this,  you  are  now
 posing  a  question  as  to  whether  the
 conduct  of  the  Governor  ¢an  be  dis-
 cussed  here  or  कर्ण,  I  say  why  the
 people  who  are  in  high  positions
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 should  be  immuned  from  all  this.
 When  they  actually  commit  some-
 thing,  why  can’t  that  be  discussed
 here?  Here,  we  are  talking  of  socia-
 lism  end  90  on  and  so  forth;  you
 know  that  in  a  socialist  State  if  any-
 body  in  high  position  does  something
 which  goes  against  the  wishes  of  the
 people,  that  is  always  discussed  there
 not  only  in  Parliament  but  also  in
 public.  In  our  country  that  is  not  so.

 Here  the  question  is:  whether  the
 conduct  of  a  Governor  can  be  dis-
 cussed  in  the  House  or  not.  My
 stand  is  that  if  the  Governor,  while
 functioning  as  such,  does  something
 which  goes  against  the  wishes  of  the
 people,  then  we  have  got  every  right
 to  discuss  that  Here  Shri  Madhu
 Limaye  ig  cent  percent  correct  when
 he  says  that  the  conduct  of  a  Gover-
 nor,  who  did  such  a  mischeif,  could
 be  discussed  in  the  House.

 MR  DEPUTY-SPEAKER-  Mr.
 Bhattacharyya  the  difficulty  is  when
 you  are  called  you  never  know  wherc
 ta  stop.

 SHRI  DINEN  BHATTACHARYYA:
 I  fully  agree  with  what  others  have
 stated  about  discussing  the  conduct  of
 the  person  in  high  position.

 MR.  DEPUTY-SPEAKER:  We  have
 allotted  one  hour  for  this.  Now  I  am
 going  to  close  it.  Mr.  Daga.

 aft  त्  धन्व  लगा  (पानी)  उपाध्यक्ष

 महोदय,  सदन  की  गरिमा  रखने  के  लिये  नियम

 353में  कोई भी  ब्यक्ति  यहा  किसी  आदमी
 के  खिलाफ़...

 MR.  DEPUTY-SPEAKER:  Mr.
 Daga,  these  rules  have  been  quoted by
 so  many  Members  and  so  many  times.
 There  is  nothing  new.  You  have  only
 two  minutes.  You  can  go  on,

 SHRI  M.  C.  DAGA:  Look  at  rule
 353  of  the  Rules  of  procedure  and
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 Conduct  of  Business  in  Lok  Sabha.
 It  says:

 “Provided  that  the  Speaker  may
 at  any  time  prohibit  any  Member
 from  making  any  such  allegation  if
 he  is  of  opinion  that  such  allegation
 is  derogatory  to  the  dignity  of  the
 House  or  that  no  public  interest  is
 served  by  making  such  allegation”

 I  am  stressing  the  words  ‘that  no
 public  interest  is  served  by  making
 such  allegation,’

 मैं  यह  कह  रहा  हु  कि  इम  सदन  को

 किसी भी  व्यक्ति  के  बारे मे,  चाईं वह  किसी
 भी  पद  पर  हो,  डिस्कस  करने ना  पर्ण
 अधिकार  है।  नियम  352  और  +53

 सेयही  व्यवस्था  हैकि  उस के  लिये  क
 प्रोसीजर  आप  को  फानी  करना  पटेगा  जो

 इस मे  लिखा  है।  अगर  वह  व्यक्ति  पर्सन
 इन  हाई  अथोरिटी  हैती  उस  के  लिये  मान
 लाना  चाहिये  i

 MR  DEPUTY-SPEAKER:  You
 have  made  your  point.  Your  point  is
 very  clear  Please  conclude

 शी  मूल  बन्द  डागा  नो  मौके

 कट  पर  डिस्कशन  जिनेवा वा  अधिकार

 लेनी  हायर  अर्थौन्टी  के

 ये  एक  प्रोसीजर  है  चा  आप  को  फोनों

 करना  चाहिय े।

 MR  DEPUTY-SPEAKER:  ग  Shri
 Guha  is  called,  Shri  Limaye  from
 your  party  wil]  not  be  called  because

 मन  को  है  ।

 we  have  now  lmited  time.  There-
 fore  you  do  not  insist.

 SHRI  SHYAMNANDAN  MISHRA:
 May  IT  just  take  half  a  minute?  There
 is  one  additional  point  which  I  want
 to  bring  to  your  notice.  Unless  the
 position  is  taken  that  the  parliamen-
 tary  proceedings  of  the  past  should
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 be  expunged,  my  humble  submission
 is  that  the  reference  to  the  parlia-
 mentary  proceedings  could  always  be
 mads,  Secondly,  even  though  Shri
 Sukhadia-has  been  exalted to  the  pre-
 sent  position,  the  CHI  inquiry  conti-
 nues.  That  has  not  been  taken  off
 the  slate.  That  point  also  may  be
 borne  in  mind.

 aft भू  क्या:  उपाध्यक्ष  महोदय;

 जो  बहस  का  विजय  है  वह  बहुत  सीमित  है,

 और  इस  पर  इतनी  लम्बी  बहस  चलाने

 की  कोई  जरूरत नहीं  a  बहस का  विषय

 हैकि  क्या  इस  सदन  में  मुख्य
 मंत्री

 के
 खिलाफ़  आरोप  लगाये  जा  सकने हैं  या

 जो  आरोप  पहले  लगाये  गये  हैं  उन  का
 उल्लेख  यहां  पर  किया  जा  सकना  है  या

 नही ं?

 दूसरा  सवाल  आया कि  जो  मुख्य

 मंत्री  अब  पर्नेल  बन  गया  है  उस  के  खिलाफ़

 इस  तरह  के  अभियोग  लगाये जा  सकने

 हैं या  नहीं,  या  उन  का  उल्लेख  किया  जा

 सकता ह  कि  नहीं  ?

 और  तीसरा  मुद्दा यह  है  कि  हमारे

 नियमों में  पर्सन  इन  हाई  अथॉरिटी, यह

 जो  शब्द  प्रयोग  किये  हैं  क्या  उन  के  तहत

 मुख्य  मंत्री  और  गवर्नर  आते  हैं?  गे

 सवाल  हैं  ।

 आप  जानते  हैं  कि  इस  सदन  की  कार्य-
 वाही  संविधान,  नियम  और  श्रध्ययक्षों

 के  निर्णयों  से  नियंत्रित  होती  है।  इसलिये

 प्रीसीडेंट्स  एक  बहुत  महत्वपूर्ण  चीज  हैं।

 उपाध्यक्ष  महोदय,  शक्कर  साहब  की

 जो  किताब  है  उसमें  पिछले  कई  बचों  के

 “gait City  at
 निर्णय  दिये  गमे  हैं।  पहले  आप.  888
 पेज पर  भाइये  अस  अ

 ऊपर  हो  देखिये:
 “Where  representationa  or  allega-

 tions  against  a  Chief  Minister  of  a
 State  are  made  to  the  President  or
 the  Prime  Minister,  a  question  may be  asked  as  to  the  action  taken  on
 them",

 का ंके  आधार पर  यह  दिया है  +  बाणी

 गुलाम  मुहम्मद के  खिलाफ़  मेमोरेंडम  आया
 उस के  ऊपर  सास  जवाब  हुए,  वह  चर्चा
 का  विषय  हुआ  1  प्रताप  सिह  कैरों के
 खिलाफ़  अभियोग  था,  वह  चर्चा  का  विषय

 था।  श्री जू  पटनायक  के  ख़िलाफ  आरोप

 था,  रेन  मित्रा,  सदाशिव  त्रिपाठी  के

 खिलाफ़  आरोप  था  वह  चर्चा  का  विषय

 था।  कफूण्ण  वल्लभ  सहाय  के  खिलाफ
 मेमोरेंडम  था  वह  चर्चा का  विद्या।

 और  यारान  जो  छोटे  सादरी  सोना

 कांड है  इस  के  ऊपर भी  हम  लोगों का  मेमोरेंडम

 गरीबी  के  नाम  से  था  जो  उस  समय

 के  अध्यक्ष  औ  संजीव  रेड्डी की  अनुमति से
 मदन  के  टेबिल  पर  रखा  गया।  आत  एक
 दम  बिल्कुल  श  हो  गयी  कि  राष्ट्रपति

 को  या  प्रधान म  स  को  अगर  कोई  मेमोरेंडम

 दिया  गया  है  «न  में  इन्जाम  लगाये  गये

 हैंतो  उन के  ऊर  यहां  बहस  भी  हो

 सकती है,  प्रश्न भी पूछे भी  पूछे  जा  सकते है  1

 इस  में  समेटिव  मोशन  का  कोई  सवाल  नही

 आता।  एक  प्रीरोड़ेंट  मैंने  दिया  शकर

 साहब  की  किताब  से  7  छोटी  सादर

 लोना

 कोड के  बारे  मे  आरोप  किसी  गवर्नर

 के  ख़िलाफ़  नहीं,  राजस्थान  मुख्य
 मंत्री

 के  खिलाफ़  संभाला  गयाहै।  लेकिन  भागे

 बस  कर  मैं  कहूंगा
 कि  यक्सर  के  खिलाफ

 एम्मा
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 भो  अभियोग  लगाये  जा  सकने है,  उन  के

 ऊपर  संयास  किये  जा  सकते  हैं,  उन  के  ऊपर
 बचा  हो  सकती है,  प्रस्ताव था आ  सकने है,
 कल  स्टेशन  आ  सकता  है,  शार्ट  नोरिस

 क्वेश्चन  आ  सकता  है।  सभी  तरीकों

 बहसे  हो  सकती  है  ।  (व्यवधान)

 SHRI  SHYAMNANDAN  MISHRA:
 During  President’s  rule,  the  Gover-
 nor's  action  can  always  be  discussed
 (Interruptions)

 आओ  सतपाल  कपूर  (प्याला)  :

 मेरा  नादटआफ  आने  है  1

 MR  DEPUTY-SPEAKER:  We  are
 discussing  a  point  of  order  How  can
 you  raise  another  point  of  order  now?

 भमत  लिमये  9  दुबरा  प्रेमी डेट

 बर्नर के बार में के  बार  मे  उसी  पेज  के  अन म  111

 पर  देखिये

 “When  a  Governor  performs  the
 dutics  of  a  Head  of  State,  his  ac-
 tions  do  not  become  the  subject-
 matter  of  questions  or  debate  in
 Parhament  But  where  he  takes  a
 decision  independently  of  his  Coun-
 cil  of  Mimsters  or  where  he  acts  as
 the  Chief  Executive  of  the  State
 under  President's  rule,  his  actions
 are  subject  to  scrutiny  by  Parla-
 ment”,

 गवर्नर  को  आलोचन  कैसे  हो  सकती

 है,  यह  मे  यह  बना  रहा  ह  मगर  काउंसिल
 आफ  भि मि स्टर्ज  की  राय  से  कोई

 काम  किया  गया  है  नो  आलोचना

 होगी  मिनिस्ट्री  को  ,  गर्वनर  की  नही  लेकिन

 अगर  गर्वनर  ने  स्वेच्छा  से  अपनी  जिम्मेदारी

 पर  कोई  काम  किया  है  तो  उनको  आरक्षण

 नहीं,  औक्टेशन  नही  है  भर  उसकी  र्ा  हो

 सकती  है।  इसीलिये  इसी  सदन  में  चीनी  लोक

 +
 Salt  (Amdt.)  Bill

 सभा  मे  गुजरात के  गर्वनर  के  भात  नान नग।
 साहव ने  जो  एक  स्मगलर को  सिर्फाश्स  प्र

 दिया  था  उसका  सवाल  मैने  उठाया  था  और

 आकृति  इंदिरा  गाधी  ने  उन् मेख लस  गारा था

 और  मेरे  कहने  पर  उन  ने  आग्रह  विया  था  कि

 आप  यह  बनावटी  दस्तावेज  है  उसकी  अदालत
 मे  जाकर  दृष्टि  करवाये  वर्ना  हमको  मानना

 पड़ेगा  कि  यह  टावेज  सह  है  आर  गवर्नर

 की  पाच  साल  की  याद  होने  हूए,  पाच  साल

 वा  टर्म  होते  रूए  भी  यह  अवधि जन्म  होने  से

 पहने ही  कानूनगा  सत्य को  हटा  दिया  था  आर

 उनके  स्थान  पर  जो  वर्तमान  पैट्रोलियम  मंत्री

 थे  उनको  लाया  गया  था  1  मैन  जो  अभिर ग

 उनके  खिलाफ  क्या था  स्ट  बम्ब  के  अदालत

 मे  साबित  हुआ  और  उनके  उपर  भले  अथ

 सदन  मे  बहा  था  कि  अगर  आलक  गेज

 मे  झूठ  बोलने  का  सामना  रखा  जाए  और  यस

 मेनाननजी  को  भानत  बा  प्रतिऋति"  अवस्था

 जाए नो  उनको  गोल्ड  मिल  जरूर  नी  लीगा

 और  वीसी  खेल  में  नहीं  मिलेगा  +  न्य  बोलने

 के  खेल  मे  जरूर  मिल  जायेगा  इसलिए  गन्

 के  आचरण  के  बारे  मे  यदि  अ  वाम  कामिल
 आफ  मिनिस्ट्री  की  राय  से  नही  बरता  है  तो

 उसके  ऊपर  चर्चा  तई  है,  ब्रैसीडट  है  1

 एक  और  सवाल  आ  जाता  है  कि  क्या

 मामला  न्यायालय  के  विचाराधीन है  जो  बहस

 के  दोहन मे  उठाया  गया  है  ।इसके  बारे

 मे  स्पीकर  साहेब  का  रनिंग  है।  मैं  आपका

 ध्यान  पेज  नम्बर  398  के  उपर  ले  जाता  हु  q

 आपने  ठीक  हो  सवाल  पूछा  को  क्या  सुखाड़िया

 जो  के  खिलाफ  इम  वक्त  कोई  क्रिमिनल  केस

 है।  जो  मे  रूलिंग  साइट  कर  रहा  हूं  उससे  आपका
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 प्री  मु  लि  1 |
 रन  बिल्कुल'  मिलता  जुलता  है  ।  यह  कोट

 किया  गया  है।  f  को  पूरा  पढ़  देता  द्  ताकि

 कोई यह  न  कह  सके  कि  जो  भनुकुल  था  वह

 नो  पढ  दिया  है  कौर  जो  भूल  नही था
 उसको  नहीं  पढा  है  ।

 “The  rule  whether  a  motion
 which  relates  to  matter  which  18
 under  adjudication  by  a  court  of
 Jaw  should  be  admitted  or  discussed
 in  the  House  has  to  be  interpreted
 strictly  While  on  the  one  hand  the
 Chair  has  to  ensure  that  no  discus-
 sion  in  the  House  should  prejudice
 the  course  of  justice,  the  Chair  has
 also  to  see  that  the  House  1s  not
 debaried  from  discussing  an  wigent
 matter  of  pubhe  importance  on  the
 ground  that  a  similar,  allied  =  or
 linked  matter  1s  before  a  court  of
 law’

 that  a  similar  alhed  or  linked
 matter  15  before  a  court  of  law—

 अव  चाता है  रूलिंग  1

 “The  test  of  sub  judice,  आ  my
 opinion  should  be  that  the  matter
 sought  to  be  raised  in  the  House  15
 cubstantially  identical  to  the  one
 on  which  a  court  of  law  has  to  ad-
 yudicate”

 अभी  सुखाड़िया  जी  के  खिलाफ  डस  वक्त

 कोई  क्रिमनल  केस  नही  है  इसलिए सी बी शाई मी  बी  आई
 को  इन क्वारी उनके  बारे  मे  चल  रहो  है।  उसके

 बारे मे  सवाल  पूछा  गया  हैं  और  हमको

 टीका  जिक्र  बरते  का  अधिकार  है  ।  मैं

 रामायण  यही  जन्म  करना  चाहता हु।  और

 कुछ  बोलने  वाला  नहीं  ।  अपने  भाषण  वा  केवल

 एक  वाक्य  मैं  कहने  वाला  हू  ।  यह  नथा  गोल्ड

 करोल  बिल  आपने  लाया  है  लोगो  को  सजा  देन

 के  लिए  नो  होने  के  अभियोग  मे  लिन  के  खिलाफ

 सी  वी  आई  की  इन क्यारी चल  रही  है  1966

 ने  और  आज  1973  है,  सान  साल  से  गह

 Salt  (Amdt.)  am

 तलवार  लड़की  हुई  है  ।  अगर  बे  निर्दोष  है  तो

 आप  एमा  भाषित करे  1लैबिर यह यह  हट वर्त  हाई

 तलवार रख  कर  क्या  क्या जा  नन्हा  है,

 नबे  निर्दोष  है  ओर  न  लोगो  है,  ऐसी  दुविधा

 की  स्थिति मे  रखा  गया  है आप  ऐसा  न

 समझे  कि  शन  दाव  पेचा  का  मै  नही  ममता
 इस  पर  इतनी  लम्बी  अक्स  करने  को  जरूरत

 नहीं  थी  लेकिन  वह  समस्या  का  कमेटी  राइट
 आफ  इग नो रस मै  मान  नता  #  इसलिए  मै  इस

 अगले भ  नही  पड़ना  चाहना  |

 SHRI  8  V  NAIK  Mr  Deputy-
 Speaker,  Sir,  m  the  course  of  your
 observationg  jou  made  a  reference  to
 the  troubled  times  in  ow.  country  1
 think  since  the  last  25  years  o:  26
 yealS  no  time  could  be  compar  d  to
 this  as  a  student  of  current  contem-
 porary  history  and  the  year  1973  1s
 diffcrent  from  all  the  26  years  of  In-
 dependence  of  thi,  countiv  =  (Inter-
 ruption)  Be  that  as  it  mas  19  a
 substantial  eatent  perhaps,  the  वन
 ponsible  behaviour  of  mans  of  u»  who
 haa  the  piivilegq  of  bemg  in  this
 august  House  might  have  also  cor  tri-
 buted  in  creating  this  troublou.  time
 I  therefore  feel  that  ॥  1  very  ie!
 vant  that  we  should  see  this”  entire
 context  of  the  position  of  Governor
 with  reference  to  the  present  t  mes

 I  would  not  £$०  so  far  ax  tu  say
 that  this  a,  far  as  our  Parjiame  tary:
 eras  are  concerned  the  era  of  the
 Indian  brand  of  Macarthyinm  (n=
 terruptions)

 AN  HON  MEMBER  What  1s  all
 this?

 SHRI  छ  V  NAIK  But  I  would
 still  try  to  qualify  that  certain  people
 in  authority  have  to  be  given  a  cer-
 tain  amount  of  protection  at  least  go
 long  as  they  are  in  that  position  I
 am  making  a  yery  clean  proposition
 to  you  Let  us  take  that  His  Excel-
 lency  the  Governor  of  Karnataka  or
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 Mysore  has  not  only  taken  one  tola
 or  two  tolas  but  has  taken  the  entire
 52.2  grams  or  kiJograms  of  the  gold
 that  was.  (Interruptions)  I  had  not
 interrupted  the  hon.  Member,  and  so
 1  would  expect  a  reciprocation.  I  am
 not  coming  on  a  personal  level.  Even
 if  he  were  to  steal  his  own  silver-
 ware  and  the  police  catches  him  red
 handed,  this  Governor  of  Mysore  or
 any  other  Governor,  can  any  action
 lie  against  him  in  a  court  of  law?
 My  answer  is  a  categorical  no.  (In-
 terruptions)

 AN  HON.  MEMBER:  Why?

 SHRI  B.  ४.  NAIK:  See  the  Consti-
 tution.  Do  not  ask  me  that.  (Inter-
 ruptions).  If  this  is  the  behaviour  of
 Members,  then  that  is  exactly  why
 16  has  been  my  exercise  to  instil  a
 certain  amount  of  responsibility  most
 particularly  from  the  Members  of  the
 Opposition.

 Under  these  circumstances,  if  any
 ccurt  case  or  a  criminal  proceeding
 cannot  lie  against  a  Governor  of  a
 particular  State,  any  discussion  about
 his  criminal  action  or  any  other  type
 of  action  like  misapvropriation,  mis-
 feasance  or  malfeasance,  all  of  them
 wculd  be  futile.

 AN  HON.  MEMBER:  Why?

 SHFPI  B.  V.  NATK:  It  is  just  like
 having  gums  without  teeth.

 A  very  valid  point  has  been  raised
 by  the  hon,  Member  Shri  Shyam-
 nandan  Mishra.  How  can  Parliament
 discuss  Governor?  It  is  not  that  we
 discuss  Governors  like  this;  when  we

 ‘discuss  the  Governors  of  a  particular
 State.  we  see  their  reports  and  it  is
 the  afiairs  of  the  State  that  we  would
 discuss  it,  not  the  conduct  of  the
 Governor.  At  the  time  when  Presi-
 dent’s  rule  comes,  whether  it  _  is
 Crissa  or  Andhra  or  U.P.,  the  Gover-
 nor  becomes  the  personification  of  the

 SRAVANA  1  1695  (SAKA)  Central  Excises  and
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 Legislature  as  well  as  Executive.  An
 enormous  amount  of  power  is  given
 to  him  and  he  has  the  powers  of  the
 legislature  as  well  as  the  powers  of
 the  whole  Cabinet  of  the  State  Gov-
 ernment.  If  the  name  of  such  a  Per-
 son  is  to  be  dragged  into  dust  even
 in  this  House,  would  it  be  an  adequate
 amount  of  protection?  What  would  be
 the  effect  upon  his  morale?  How  will
 he  be  able  to  perform  his  duties?  उ
 am  saying  it  from  the  point  of  view
 of  executive  responsibility.  We  have
 not  come  to  this  august  house  in
 order  to  emasculate  the  powers  of
 this  House.  We  have  come  in  order  to
 strengthen  them  and  it  shall  not  be
 our  endeavour  to  curtail  the  power
 and  discretion  of  this  House.  But  we
 are  not  now  sitting  as  a  judicial  body.
 We  are  only  taking  a  political  view
 of  the  matter  in  the  contemporary  of
 India.  We  find  that  the  States  are
 getting  unstable  and  they  are  going
 to  be  unstable  for  a  certain  amount  of
 time.  I  do  nct  want  to  be  prophesy-
 ing.  I  do  not  want  to  be  a  prophet
 of  doom.  But  we  have  got  to  take
 the  view  and  it  is  a  gloomy  picture.
 In  these  circumstances  if  we  emas-
 culate  the  vosition  of  the  Governor  of
 a  State,  then  we  will  be  doing  harm
 whenever  this  House  declares  Presi-
 dent’s  rule  in  a  particular  State.  I
 do  not  think  that  many  of  the  Gover-
 nors  are  so  irresponsible  or  they  will
 be  behaving  in  a  wrongful  manner
 whenever  they  are  clothed  with  tre-
 mendous  powers  and  abundant  amount
 of  responsibility.  It  is  necessary  for
 us  to  give  them  a  certain  amount  of
 protection.  I  would  not  have  ©  said
 this  15  years  ago  or  20  years  ago,  but
 in  the  year  1973  when  we  have  pro-
 blems  acrossed  the  threshhold  Tr
 think  it  is  necessary  for  us  to  take  a
 more  objective  view  of  the  whole
 situation.  You  can  take  a_  political
 view  if  you  _  like.  Come  to  a
 right  decision.  I  think  16  right
 decision  would  be  for  the  Speaker  to
 detine  him  among  that  category.
 “Such  other  persons  whose  conduct
 in  the  opinion  of  the  Speaker  should
 be  discussed  on  a  substantive  motion”.
 We  are  not  saying:  do  not  discuss  it
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 ‘Shri  B,  V.  Naik]
 we  are  saying:  discuss  it  after  sub-
 stantive  motion.

 SHRI  SAMAR  GUHA  (Contai):  On
 a  point  of  order.  At  the  fag  end  I
 want  to  know  this,  The  whole  issue
 js  rather  etheral,  unrealistic  and  ir-
 relevant.  I  want  to  know  from  you
 whether  you  are  going  to  set  up  a
 new  precedent  or  you  are  going  to
 tollow  the  old  precedents,  set  up  by
 ths  House?  That  is  the  crucial
 point.  In  the  last  Lok  Sabha  not
 once  but  innumerable  times  we  dis-
 atused  the  conduct  of  many
 Governors  without  any  substan-
 tive  motion  particularly  in
 those  States  which  were  under  the
 President's  rule.  If  so,  what  ew
 points  are  we  disvussjng”  IL  was  not
 the  matter  whether  it  was  in  a  per-
 sonal  capacity  or  le  way  the  Gover-
 nor  or  he  was  ns:  the  Governor.
 Other  Speakers  permitted  it.  If  it  is
 so  }  want  to  ask  this  question;  Are
 you  going  to  quash  the  old  prece-
 dents  or  set  up  a  new  precedents,
 whether  we  can  discuss  the  conduct
 of  a  Governor  or  not.  The  whole
 discussion  appears  to  be  etheral,  un-
 realistic  and  irrelevant  because  clear
 precedents  are  there  in  the  House
 when  we  discussed  the  conduct  of  the
 ‘Governor,  not  once  but  several  times.

 PROF.  MADHU  DANDAVATE:
 Mr,  Shakdher's  book

 will
 have  one

 more  thapter!
 MR.  DEPUTY-SPEAKER:  1  think

 without  anticipating  it,  we  got  involv-
 ed  yesterday  and  today  in  very  deep
 and  very  wide  constitutional  issues.
 But  I  think  it  is  just  as  well  that  the
 House  discussed  this.  I  think  we
 have  been  able  to  understand  our
 Constitution  in  deeper  and  wider  pers-
 pective.  We  are  able  also  to  under-
 stand  certain  limitations  perhaps  of

 ‘our  Constitution.  All  these  things
 have  beef  given  expression  to  by  the
 members.  But,  then,  we  lost  sight  of
 the  central  issue  with  which  we  start-
 ed.  The  central  point  was  whether
 any  reference  can  be  mada  to  certain

 ‘alleged  involvement  of  Shri  Mohanlal
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 Sukhadia  when  he  was  noi  Governor,
 now  that  he  has  become  Governor.
 That  is  the  main  question,  When  he
 was  not  Governor,  reference  has  been
 made  galore  in  this  House.  I  have
 here  the  preceedings  of  this  House.
 On  Apri!  17,  1970,  the  following  ques-
 tion  was  put  by  Shri  Kanwar  Lal
 Gupta:

 “Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  the  names  of  the  State  Chief
 Minjsters  and  the  State  Mirusters
 against  whom  the  case  wus  referred
 to  the  C.B.I.  for  enquiry  in  tay  Jast
 three  ‘years;

 (b)  what  were  the  allegations
 against  each  Minister  and  what  was
 the  enquiry  report;

 (ce)  the  names  of  the  Chief  Minis-
 ters  and  the  Ministers  ahour  whom
 the  C.B.1,  recommended  proseru-
 tion;  and

 (d)  the  names  of  Ministers
 against  whom  the  enquiry  is  still
 pending?”
 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs,  Shri  Vidya
 Charan  Shukla  at  that  time,  replicd
 as  follows:

 “(a)  Shri  Mohan  Lal  Sukhadia,
 Chief  Minister  of  Rajasthan  and
 late  Shri  Mathai  Manjooram,  former
 Labour  Minister  of  Kerala,

 1)  to  (3).  The  al  egations  against
 Shri  Sukhadia  relate  to  misappro-
 priation  of  a  portion  of  gold  en-
 trusted  to  Shri  Ganpat  Lat  by  Shri
 Gunwant  Lal  Godavat  of  Chhoti
 Sadri.  The  allegations  against  Shri
 Manjooram  relate  to  contravention
 of  section  5  of  Import  and  Export
 (Control)  Act,  1947  and  commission
 of  offence  under  section  420  IPC.

 The  question  of  recommending
 prosecution  against  Shri  Manjooram
 did  not  arise  as  he  died  before  the
 investigafion  was  completed.  The
 ८.31  is  conducting  a  preliminary
 enquiry  into  the  Chhoti  Sadri  Gold
 Case.”
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 1  am  referring  to  the  proceedings  of
 the  House.  I  think  the  minister  alsu
 just  now  said  that  this  enquiry  is  still
 going  on.  This  is  the  simple  case.
 When  I  started  giving  my  ruling,  be-
 cause  members  raised  cvnstitutional
 issues.  1  also  wanted  to  raise  the
 question  to  that  constitulion.)  level,
 Members  had  made  submissions  and
 all  that,  Now  I  realise  that  the  ques-
 tion  is  far  deeper  and  more  cvinpli-
 cated.  I  am  talking  about  the  cons-
 titutional  question,  which  is  suing  to
 have  far-reaching  effect.  It  is  good
 that  we  have  discussed  this  in  this
 House.  All  these  arg  on  record  anid
 I  have  the  feeling  that  perhaps  we
 should  go  deeper  jnto  this  9५  far  as
 the  constitutional  question  is  concern-
 ed.  But  then,  so  far  as  the  limited
 question  about  reference  to  Shri
 Mohan  Lal  Sukhadia  is  concerned,  it
 has  been  in  the  proceedings  cf  the
 House  before,

 Also,  the  Minister  has  come  out
 with  a  fairly  exhaustive  statement  on
 the  case,  So,  a  reference  has  been
 made  to  that.  We  cannot  say  that  we
 cannot  refer  to  the  proceedings  of  the
 House;  we  cannot  say  that.

 PROF.  MADHU  DANDAVATE:  We
 can  expunge  them  with  retrospective
 effect.

 MR.  DEPUTY-SPEAKER:  If  we
 are  to  judge  now  whether  reference
 can  be  made  or  cannot  be  made,  yes-
 terday  for  an  hour  and  a  half  we
 talked  of  nothing  but  this  and  today
 for  three  hours  and  ten  minutes  we
 talked  of  nothing  but  this.  If  this  is
 not  reference  then  I  fail  to  understand
 what  reference  is.  If  yesterday  Mem-
 bers  had  not  objected  too  strongly,
 perhaps  the  whole  matter  would  have
 been  over  in  ten  minutes  if  Shri
 Madhu  Limaye  hed  been  allowed  his

 t  do  not  think  there  is
 the  whole  thing  that

 Salt  (Amdt.)  Bull

 PROF.  MADHU  DANDAVATE:  Sir.
 we  congratulate  you  on  your  sense
 of  humour.

 MR.  DEPUTY-SPEAKER:  We  will
 now  continue  with  the  third  reading.

 sara  लिमये  उपाध्यक्ष  महोदय;

 यह  छोटी  सादडी  की  रामायण अब  मैं  खनम

 करना  हूं।  यत  जा  डिधेषक  हमारे  सामने

 आया  है.  यह  जो  तस्करी.  स्मर्गालन  चल

 रही है.  उम  को  रोकने  के  लिए।  लेकिन

 उपाध्यक्ष  महोदय, क्या  मंत्री  महोदय  ने  उस

 वान  को  जानने  की  कोशिश  को  ह  कि  यह

 जो  स्मर्गानग  होना  हेस्को  पीछे  कानसी

 शक् निया  काम  कर  रही  है  और  यह  स्मर्गानिग  का

 जो  व्यापार  चलता  है  उम  का  चलाने  बनी

 चीज  की  मदद  मिनती  है--स्मग्लसे

 को t

 मैने  कई  साल  पहने  एक  मकान  पूछा
 था  कि  भारत  के  जो  नागरिक  विदेशो  में

 नोकरी  करते  है  या  धन्धा  करने  है.  उन  के  हवा1

 उन  की  कमाई  का  जो  हिस्सा  विदेशी  मुद्रा  में

 भारत  के  रिश्तेदारों  को  भेजा  जाता  है,  वह  तो

 'रियाज़े  बैक  की  मारफत  आना  जानिये-नो

 यह  जो  रेमिर्टसेज  भारत  में  आते  है,  उन  के

 आंकड़े  क्या  है--यह सवाल  मैंने  €7

 साल  पहले  पूछा था।  उस  समय  के  वित्त

 मंत्री औ  कृष्णमाचारी  साहब ने  जवाब

 दियाथा कि  रेमिटेसेश  के  आकड़े  इक्ट्ठे

 किये जा  रहे  है।  आय  सभी  लोग  जानते

 है  कि  दिन  प्रति  दिन  भारतीय  लोगो  की

 आमदनी  भौर  सम्पत्ति  विदेशों  से  बढती  जनी

 आरहीहैभौर 1968  के  बाद  विगत  7  सालों

 मे  यह  आमदनी  अहुत  ज्यादा  बढ़  गई  है,  तो



 319  Customs,  Gold  (Control) &  AUGUST  2,  1973

 [ि  मधु  लिमये]

 ग्या  बजह  है  कि  रेमिटेंसेश  के  जो  आकड़े

 हैं  वे  तेजी  से  नहीं  बढ़  रो  हैं

 जब  मै  दो  साल  पहले  इंग्लैड  गया  था

 तो  मुझे गह  जानकारी  मिली--विश्वसनीय

 सूत्री  से--कि  इग्लैंड  मे  भारतीय  लोगों  की
 विदेशी  मुद्रा  चाहे  पाऊंड में हो, मे  हो,  डालर मे  हो

 था  जर्मन  फ्लैक्स  मे  हो,  डक्कठी  कर  के  य  जो

 स्मगलिंग  करने  यास  लोग  है  वे  उम  का  उस्नेमाल

 करने  है।  उन  के  जो  एजेन्ट  भानत  मे  है

 उन  की  मारफत  उन  के  रिश्तेदारों  मित्रो

 को  भारतीय  रुपयो  मे  वे  उसका  भुगतान  करने
 है।  यह  जो  विदेशी  मुद्दा  भारतीय  लोगो

 मे  विदेशो  मे  मिन  जानी  हैं  उस  सें  र्मग्लिंग

 का  सारा  व्यापार  बनना  Pane  कारण
 तोय हहे।

 दूसरा  कारण-ऊन  साव  पहले,

 उपाध्यक्ष  महोदय  अनर्गप्ट़ीय  मिया

 मे  चादी  या  दाम  बत्न  ज्यादा  था  आर  भारत

 मेच डी  का  दार  चम  था  और  सरकार  की  गलत

 नोनिया  के  चलने  नरोडा  रुपये  की  यादी  इस
 देश से  चली  गर  7  उस  मे  भी  जो  क्मार्

 हुई  उस  का  इस्तेमाल  भी  स्टर्लिग  के  लिये

 क्रिया  गया  ।

 तीसरा  चीन--हटा  से  अकरम  गजा,

 अन्य  बहुत  सारी  खोज  विदेशो  म  जानी  है

 उन  से  अमरीका  मे  गरज  बनते  है  पश्चिमी

 यूरोप मे  ड्रग्स  बनने  है,  जापान  मे  डाज  बनते
 ैं  और  इम  तरह से करोडो  रुपया  गाता

 और  अफीम  मे  कमाया  जाना  हूं।  कुछ

 सान  पहरनेनीमछ मे  अफीम के  सरकारी

 कारखाने  मे  जो  बडी  चोरी  हुई  थी,  उम  का
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 सवाल  भी  मैंने  यहां  पर  छोडा  भा,  मुझे  पता
 नहीं  उस  के  विषय  में  आज  तक  कोई  कार्य-

 वाही  की  गई  या  नहीं  1

 गाजा  और  प्रवीण  की  आमदनी, जांदी

 विदेशो  मे  भेज  कर  कमाया  हुआ  धन  और

 भारतीय  लोगों  करा  भेजी  गई  विदेशी  मुद्रा
 न्न्न्ड््न  तीनों  की  मदद  से  अ  पैमाने  पर  भारत

 मे  यह  नऋकरी  का  काम  किया  जाता  हू  i

 “लन्दन  टाइम्स”  जो  विश्व  काएक  विस्टा

 अखबार  है.  उस  मे  दो  मान  पहने  साउथ
 अरेबियन के  ज  राज्य  है,  उन  के  बारे  मे  एक

 _सप्लीमेंट  निकाना  था  उस  को  पक  कर  मैं

 दर्ज  रया  1

 काग्रेस  पार्टी  में  1०6५  में  भाजन  हुआ

 तो  स्टर्लिग  बुझ  कम  *  ग्या  लेकिन  जमे

 ही  सत्ता  काग्रेस  फिर  हाओ  ढा  ata  नाराज
 का  करली मेट  लिखने  अया  वक्ता  हैन

 उन  न  रूट  गया  qa

 नाग  एक  बसर  के  चिनाप  जनकारी  देन

 नने  तभी  मे  रत  बड़े  लाग  1  मदद  से  साउथ

 अरेबियन  फै  रेगन  अ  जा  छाते-छीटे  राज्य है

 अन  के  जरिए

 फिर  जा रास  उपरली  ना  काम  शरू  हा

 जैम  दवा  रा  देग  ग्य  है

 उपाध्यक्ष  महाशय,  इस  सम्बन्ध  म  मैंन

 कुछ  आके  आ t  किय  हैन अमरीका  क

 डा सर  के  अध्ययन  के  आद--जा  तीन  बार

 हुआ--अमरीका  ने  विदेशो  को  सोना  देना

 बन्द  यर  दिया,  नतीजा  यह  हुआ  कि  अमरीकन
 डिनर  का  जैसेतैसे  अवमूल्यन  होने  लगा

 विदेशो  मे  सोने  की  कीमत  तेजी  से  बढ़ने  अभी

 और  मैने  जो  नये  आकड़े  भान  किये  है.  उन

 से  पना  लेगा,  लदन  मे  मई,  1973  मे  सोने
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 रुपये  हो  गई--भारत  मे  भी  रमी  के  आसपास
 थी  ।  उपाध्यक्ष  महोदय,  मैं  एक  अच्छा

 मुद्दा रख  रहा  ह,  जिस  मे  देश  की  अर्थ-
 व्यवस्था फो  फायदा  होने  वाला  है  ,  दंश की

 विदेशी  मुद्दा।  की आमदनी  बढ़ने  वाली  है--भारत
 मे  सोने  का  भाव  360  पये  है--यद  1

 अगस्त  को  था  ।  इसी  अनुपात  मे  विदेशी  म

 भी  कुछ  दाम  बड़ा  डागा  !  क्या  नतीजा  हुआ-
 पहले  बौरी,  भारतीय  लोगों  की  विदेशी  मुद्रा,
 अफीम  भौर  गाजे  गे  प्रात  हुई  आमदनी-

 इन  के  जरिये  स्मगल  कया.  जाता  था-

 यहा  से  सोना,  नाइन ोन,  ट्रांजिस्टर  और  नरक

 तरह  के  लग्जरी  गुड्स  का  सामान  r  नानी

 अब  कम  हो गया ।  ,  अत्र  चूकि  अन्तराष्ट्रीय

 होने  का  दाम  और  भागन  म  जो  सान  का  दाम

 है  वर  तकरीबन  बराबर  हो  गया  अर्भ लिए

 अब  साना  तस्करी  का  पय  अटा  विधय  न्हीं

 है  क्योकि  उगम  मनाया  नहीं  है  7  और

 शादी  भी  बि  अनार्रा्राय  और  भारतीय

 दामाद  भी  अध्ययन  गार्गी  आगर  213  े

 चांदी  भी  तस्करी  का  सिर  नहीं  हे।  सेवित  ब्रिज
 अकीम,गाजाऔर जिद  मद्र  भारती  नागा

 यी  आमदनी  है  साधन  बन  गर  है  ऑर  नयां

 हस्पेमाल  बे  पैमाने पर  हा  रहा  हे  1  नाट नत

 याने,  क्या  हमार  यहा  कोकम जॉ जा
 गजराज में  पैदा  होमे  वाना  था  पत्नी  सेक्टर

 का  प्रकर  टैलेतिन  सरकार  की  अयोग्यता के

 कारण  वेह  अबल्य  अत्र  पैदा  करने  की  शक्ति
 मे  अभी  नही  है  ।  उम  शा  नतीजा  यह
 होरहा हे  कि  नाउ नान यान  बटे  पैमाने  पर

 आयास  क्या  जा  रहा  हे  और  बहुत  सारी
 सरी  चीजे  भी  आया  को  जा  रे  है।
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 विटामिन,  जिस  की  क्वांटिटी कम  है
 लेकिन बी  काम्पलेक्स  विटामिन  आदि  के

 अपर  बनना  मुनाफा  है  कि  20,  25  गुणा
 मुनाफा है  और  भारतीय जनता  का  नीटा
 जारहा हू।  ईर्सानये मैं  भरी  महोदय  मे

 जानना  चाहता  हू  किटुमेने  ये  जो  कडी  बनाई

 जा  चक्कर  बताया  इस  को  ताड़ने  क  लिये

 आउ  क्या  उपाय  कर  रह  है  1

 बहम  करने  का  मीका  देगे  ।
 क्या  इम  पर

 उपाध्यक्ष  महोदय,  विदेशी  मुद्रा  की

 चारी और  तस्करी  वा  साधन ये  विदेशी

 वम्पनिया है।  मै  सब  बना  दूगा,  माननीय

 चव्हाण  को  लिख  कर  दिया  था  इस  के  चलते

 जा  रेन्स  हुए  है  उस  मे  सरकार  को  बहुत  सारा

 पैमा  मिला  होगा।  मैं  लोगो  क॑  नाम  इसलिए

 नहीं ले  रहा  ह  कि  जो  स्मगलर लोग  हैं  उन

 का  पता न  चले  t  लक्की  मै  यह  कहने  रे  ये

 मजबूर  हो  गया  कि  जो  काई  सागर  हो

 स्मगल र्स के  साथ  बरतनी  चाहिये थी  वह  नहीं

 बरतरी  गई  ।  अभी  आज  के  पैट्रियट  अखवार  गे
 ae द्

 *Notorious  Bombay  Smuggler  Es-
 capes  Flombuy,  August  1  (UND)
 Abdul  Sattar  Abubaku,  the  man
 3०८५  ed  in  a  number  of  smuggling
 eases  involving  gold  valued  at
 Rs  4  crores  cscaped  from  police
 custody  on  Monday  —  last,  official
 sources  said  today ”

 तो  इनका  क्या  मतलब  है।  चार  करोड

 की  तस्करी  करने  वाला  स्मगलर  भाग  शम

 जाता  है”  इसका  साफ  मतलब  है  कि

 बडे  बटे  पुलिस  अधिकारी  और  बडे  बड़े  महा-

 शप्त  सवार  के  लोग  इन  लोगो  के  पीछे
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 हैं।  मस्तान का  मामला  हम  लोगो ने

 यहां  पर  उठाया  था  जिसका  सिफारिशी  पत्र

 गजनेर  कानूनगो ने  दिया  था।  मस्तान  आज
 कई  सिनेमा  हाउसेस  का  मालिक

 बन  गया।  नारंग, यह  सब  बम्बई  के  नो-

 टोरियस  स्मगलर  हैं।  नारग है,  मस्तान

 है,  नैनमल  है।  नैन मल का  क्या  हुआ  ।

 नैन मल  का  केस  एक  अरसे  मे  चल  रहा  था  t

 मस्तान  तो  सब  फ्  करता  है,  जब  जेन  मे  था

 नो  कोई  ऐसी  चीज़  नही  थी  जो  मस्तान  को

 नहीं  मिलती  थी  a  मस्तान कभी  जेन  मे

 रहा  ही  नही,  वह  हमेशा  सैट  जाजज  अस्पताल

 मे  रहता  था  कौर  एक  दिन  का  उसका  खर्चा
 1,200  तथा  ।  एक  कमिश्नर आफ

 पुलिस  ने  मुझ  को  अदया  कि  हम  क्या  करे,

 महाराष्ट्र  सरकार  के  बड  बड़े  लोग  हमे  कुछ

 नहीं  करने  देते  ।

 उपाध्यक्ष  महोदय,  कुछ  ही  महीना
 पहले  महाराष्ट्र  सरकार  के  एक  मन्नी  की  गाडी

 पकडने  का  प्रयास  किया  गया,  मै  नाम  नहीं

 लेता  ह,  नही  तो  यह  लोग  फिर  हाना  शरू  फरसे
 और  मुझ  को  बोलने  नही  देगे,  महाराष्ट्र

 सरकार  के  एक  मन्नी  को  गाड़ी  कम टम्स  और

 एक्साइज  वालो  ने  पकड़ने  का  अयास  किया

 लेकिन  उस  मंत्री  ने  कहा  "याई  एम  ए  पर्मन
 इन  हाई  अथारिटी”  t  भेरी  गाड़ी आप

 नही  पकड  सकते  हैं,  मेरी  तलाशी

 आप  नही  ले  सक ेहै,  महारा

 का  जो  राज्य  गृह  मंत्री  है.  उम  का

 पूछा  जाये।  आप  लोग जा  कर  बातचीत

 कीजिये  बम्बई  में।  तो  क्या  महाराष्ट्र सरकार
 के अब  लोग  इन  लोगो  को  संरक्षण  देन  का

 प्रोटेक्शन  देने  का  प्रयास  नही  कर  रहें  हैं?  उठा-

 Salt  (Amdt.)  Bilt

 अध्यक्ष
 महोदय,  यहां  हमारी  आंखों  मे  कुछ

 धूत  झोंकने  के  लिए  इस  तरह  का  विधेयक

 यह  ले  आने  है  और  सब  लोग  खुश  हो  जाने
 हैं।  ला  कमीशन  ने  माना  कि  सोशल  और
 इकोनामिक  आफतें  करने  वालो  को  मजा

 देनी  चाहिये  इसलिए  यह  विल  है।  लेकिन

 न  तैनात  के  खिलाफ  कार्यवाही  होती  है,  न

 नारग  और  मस्तान  के  खिलाफ  कार्यवाही

 हाती  है,  और  अब्दुल  सत्तर  चार  करोड़  की

 तरकरी  करने  वाला  आदमी  पुलिंग  कस्टडी

 से  भाग  जाया है  ।  उम  को प्ररिग नहीं नहीं
 पकड़  पाती,  लेकिन  माननी  होने  और  वर्मा

 जी  ने  पीछे  पुलिस  पडी  है।  मुन  को  तो
 तकरीबन हर  साल  जेल  मे  अन्य  र  दया  जाना

 हे  और  अदालत  मुझ  को  छोड  देती  mn  तो

 हम  लोगो  के  पीछे  पडने  की  बनाया  गड़  नारंग

 मस्तान,  नैन मन या  दिन  सतार  बनी  उनकी

 तरह  के  जा  पचासा  लोग  हैं
 SHRI  K  P  UNNIKRISHNAN.

 Narangs  of  Bombay?
 SHRI  SHYAMNANDAN  MISHRA

 The  moan  who  reorgfnanized  your
 Congiess  Parhamentary  Party.

 SHRI  #  उ  UNNIKRISINAN
 There  are  many  Naran¢es  in  Punjab
 also

 भी  मधु  लिमये  अथ  तो बर ग्रुप 7

 बन  गस  है।  पत  तुम  को  ज्यूस फर  रह
 है  आप  की  जो  परनी  बाबर  एस  हुई  उस

 मे  लाखो  रुपया  आप  ने  मस्तान  से  लिया  7  आप

 मायर न  thar  एकएक  का  मै  सीटें

 सानने के  निप  पा।  नक्निउसरामय

 मैं  मिद्धातो  की  चर्चा  कर  रहा  हे।  उस  का
 समय  आज है  1  इसलिए  मंत्री  महोदय
 मे  माग  करना  आहत  3  कि  स्मर्गालिग

 मे  समधिन  जितने  यह  बडे  बड़े  420  लोग
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 हैं  इन  के  खिलाफ़ स्वत  कार्यवाही  करनी

 चाहिये  और  जल्दी  करनी  चाहिये।  कसा

 नहीं  कि  सात  माल  तक  सी०  बी०  आई०  की
 इन्क्वायरी चली,  अदालत  में  सात  सान  मे
 मामला  पहा  हुआ  है.  7  (Interruptions)

 तो  करिये  धनवान,  मैं  बीच  मे  नही  आ

 रहा  ह।  मैं  व्यक्तिगत  स्वतंत्रता  का  प्रेमी

 हूं  लेकिन  साथ  माथ  जो  समाज  निरोधी

 सोग  है,  जनना  को  लूटने  वाले  है  उन  का  भी

 मैं  चाहता  हूं  कि  बन्दोबस्त हो  ।

 एक और  बान मैं  अन  मे  रुना  चाहता

 हूं।  आखिरी  मुद्दा  है  फि  हमारे  द्ग  न  जा

 विदेशी  कम्पनिया  हैं  और  बैंकग है ंहै  स  विदेशी

 मुद्दा  की  चौरी  के  एक  बन  45  आस्य  है।  आप

 कल्पना  कीजिए  फि  कोलगेट  गाम तिस  क्या

 बनाने  हैं”?  पथ  पैरट,  साबुन  ark  ऐसी  चीजे

 हैं  फर्टिलाइजर और  गल  की  नह  कि  जिस

 के  बिना  देश  नही  चल  सकता  ओर  जो  स्वर्णा

 लाहौर  छोटे  कारखाने  नही  वना  सकते  *

 टूथपेस्ट  आपन  स्थान  co Pico)  के  नीय  आ-

 रक्षित  किया  लेकिन  कार्ड  सामने  आने के  लिए
 तैयार  नही  है।  कोलगेट  पाणिनीय  कम्पनी

 ने  एक  लाख  की  पूजी  पर  विगत  सास  मे  38

 लाख  रु०  का  नोट  प्राफिट कमा  जिस  को
 विदेशो  मे  भेजा  ।  त्रि टा निया  बिस्कुट.
 औतारी  चोकलेट,  मे  पानों  उदाहरण  दे

 सकता  हु  मेरी  माग  है  कि  सभी  बडे  विदेशी

 कों  का  राष्ट्रीकरण  किया  जाय  और  यह
 जो  छोटा  ऊम्यपूमर  गुम  इडस्ट्री  म  विस् थी

 पति  है  उस  को  डिगइन्वैम्ट  किया  आये  और

 हिंदूस्तानियों  को  और  छोटे  लोगो  को  चलाने

 के  लिये  यह  सारा दे  दे  तब  स्मर्मावग  के  ऊर

 Salt  (Amdi.)  Bill

 आप  लोग  कुछ  काबू  पायेंगे  7  इतना ही  मुझे

 अर्जे  करना  है।  यही  मैं  कल  भी  कहने  वाला
 था  लेकिन  आप  नोगो  ने  जो  बात  एक  मिनट

 में  खत्म  होने  वाली  थी  उस  को  काफी  बड़ा

 दिया ।

 अन्त  में  मै  आप  का  आभारी  हूं  1

 थी  रामावतार  शास्त्री  (पटना):  उठा-
 अध्यक्ष  महोदय,  मेरा  इतना ही  कहना  है  कि

 थ्  रीडिंग  म  जानने  का  अधिकार  सत्र  को

 है।.......  (व्यवधान)

 MR  DEPUTY-SPEAKER:  You
 should  inform  me,  You  have  not  in-
 formed  me.  You  cannot  get  up  like
 that  (Interruptions).  If  at  any
 time  I  think  that  enough  discussion
 has  taken  place,  I  can  call  the
 Minster  All  mght,  द  give  you  two
 minutes.

 आओ  रामावतार  शास्त्री:  जब  हम

 खडे  हो  गये  ना  गह  सूचना  ना  हो  गई।  यह

 लिख  फर  भी  दे  सकने  थे  लेकिन  अगर  लिख
 ऊर  नही  दिया  नो  कोई  अहत  अदा  अपराध

 नहीं  हुआ  1

 उपाधि  जी,  नग करी  की  आत

 तो  आपने  सुन  लो,  उस  के  गारे  मे  मझे  हुछ  नहीं
 कहना  2,  वह  बहुत  समासीन  मे  आ  गयी  है।  मै

 गोल्ड  कट्याल  आडर  के  रिलीस  मे  कहना

 हता  ह  कि  यह्  जिन  हमारे  देश  के  स्वर्णकारों

 का विक्कुन बर्वाद करने वाला है, अवाद  करने  वाना  है,  तबाह  करने

 अ  अक  ee

 MR  DEPUTY-SPEAKER:  We  are
 not  discussing  Gold  Control  Order,
 We  are  discussing  about  the  Amend-
 ing  Baill
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 aft  रामावतार  शास्त्री:  हम  उसी

 की  अपोज़  कर  रहे  हैं,  जब  वह  बिल  ही  गड़बढ़

 है  तो  उस  का  अभमेंडमेंट व्या  होगा।  जब

 गोल्ड  कंट्रोल  अधिनियम  गड़बढ़  है  तो  उस में

 अभमेंडमेंट  की  ब्या  बात  है।  इसलिये  मैं  कह

 रहा हूं  कि  इस  के  जनक  आज  हमारे  बीच

 में  नहीं  हैं,  लेकिन  दुर्भाग्य  की  बात  है  कि  इस

 तरह  के  जनविरोधी  कानून  क  यह  सरकार,

 जो  रात  दिन  समाजवाद  का  नाम  लेती  है,

 गरीबी  हटाने  का  नाम  लेती  है,  इस  अधि-

 नियम,  को  जारी  रख  कर  यहां  के  स्वर्णकारों

 की  एक  तरह  से  हत्या  कर  रही  है  ।  वे  भूखे

 मर  रे  हैं  पुरे  हिन्दुस्तान में  ।  मैं  आप  को

 अपने  क्षेत्र  की  वात  ही  बताता हें.

 MGIPND—M—1239—LS—12-10-73-1010

 MR,  DEPUTY-SPEAKER:  You  can
 continue  tomorrow.

 Mr.  Raghu  Ramaiah.

 18.09  hrs.

 BUSINESS  ADVISORY  COMMITTEE
 THIRTY-FIRST  REPORT

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  K.  RAGHU
 RAMAIAH):  Sir,  I  beg  to  present
 the  Thirty-first  Report  of  the  Busi-
 ness  Advisory  Committee.

 18.01  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Friday,
 August-  3,  1973  Sravana  12,  1895
 (Saka)


